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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
Original Application No.288 of 2024

Abhishek Shukla

S/0 Sri Keshav Prasad Shukla,
R/O Village Jarar, PS-Girwan,
Tahsil Naraini, District-Banda,

Mob. No.-9532378463
............ Applicant
Versus
State of UP & Others

............ Respondents
REPLY AFFIDAVIT ON BEHALF OF PROJECT PROPONENT

I, Jasmit Kour Malhotra, wife of sri Rasmeet Singh Malhotra,
aged 45 years, Resident of Nehru ward Near Alka Talkies, Tahsil
Pipariya District Hoshangabad (M.P.), the deponent do hereby
solemnly affirm and State as under :-

1. That the deponent is the permanent resident of Nehru ward
Near Alka Talkies, Tahsil Pipariya District Hoshangabad (M.P.)
and also lease holders of mining area 1.21 Hector, situate at
Gata No. 1878 Khand No. 05 Village Girwan Tahsil Naraini
District Banda for excavation of building stone (Khanda, Gitti &

Boulder) for a period of 10 years w.e.f. 22-10-2020 to 21-10-

T
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2. That the project proponent had obtained the approval on the
mining plan from the Director, Geology & Mining U.P. Lucknow
and thereafter obtained the environmental clearance dated 23-
06-2020 (hereinafter referred as EC) from State Level
Environment Impact Assessment Authority, Uttar Pradesh
Lucknow “(hereinafter called as ‘SEIAA’) and thereafter the
mining lease deed was executed on 22-10-2020 by the District
Officer Banda in favour of the project proponent and deed was
registered on 27-11-2020 in the office of the Sub Registrar
Naraini District Banda.

The copy of the said EC dated 23-06-2020 is being
annexed herewith as Annexure No.1 to this reply affidavit.

3. That by way of present letter petition the applicant complaining
about illegal mining blasting and crushing in violation of
environmental norms in villages Jarar, Chhaneha Purwa,
Raghwa Purwa, Girwan. Patraha Tehsil Naraini, District Banda.

4. That the applicant vide complaint dated 12-03-2023 has also

submitted that six mining leases have been allotted in two hills

GMM
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being done by resorting to illegal blasting which has resulted in
damage to the houses of villagers, the applicant further alleged
that the crushers are being operated day and night and the
crushers do not have any boundary wall. There is no sprinkling
of water during operation thereof. The crushers are causing
dust and noise pollution due to which the residents are
suffering from ‘Asthma’ and other diseases. Illegal blasting has
also affected old temples located on the hills. Illegal mining and
blasting are also adversely affecting the wildlife in the area. The
roads to the above said villages have been damaged by the over
loaded vehicles used for transportation of excavated minor
minerals.

- That on the application dated 12-03-2023, submitted by the
applicant, this Hon’ble Tribunal vide order dated 01-08-2023
constituted a joint committee comprising of representative of
Director, Geology & Mining U.P. Pollution Control Board,
Lucknow. District Magistrate, Banda to verify the factual
position and take appropriate remedial action and factual and
action taken report may be submitted within one month by e-

mail before this Hon’ble Tribunal.

s
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6. That in compliance of order dated 01-08-2023 passed by the

Hon’ble Tribunal the joint committee visited the site from 17-
08-2023 to 18-08-2023 and vide his joint inspection report
dated 30-08-2023 following recommendation have been made :-

“21.1) The mining department can be asked to restrict the
mining activities in those mines wherein the required
minimum distance criteria are not meeting. If mining is
allowed on allotted near vicinity of habitant, habitant
will be relocated to other specific place with consultation
of nearby villagers/ civil society.

21.2) The mining department can be asked to restrict the
mining activities in part of hill where temple is located. If
mining 1is permitted at this place, the temple and
habitant will be relocated to other specific place with
consultation of nearby villagers/ civil society/priest of
temple.

21.3) The mining department can be asked to restrict the

mining activities through blasting in those mines who

g
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21.4) The mining department can be asked to restrict the
provision made for construction the main village road by
DMF fund.

21.5) UPPCB can be asked to take necessary action against
the stone crusher who have not operated the dust
suppression system during the operation of stone
crusher.

21.6) The Project proponent can be asked to maintain the
village road near these mining sites.

21.7) The Project proponent can be asked for blasting will be
done in allowed time duration with one-inch holes and
proper safety arrangement after obtaining the valid
permission of the DGMS and Department of Mines.

21.8) The Project proponent of mining lease and stone crusher

can be asked to strictly comply with the conditions

prescribed in the Environmental Clearance/ consent/

mining lease allotment letter and submit the status to

the concerned authorities regularly.
7. That the project proponent has got the permission under the
regulation no. 106 (2)(6) of the Metalliferous Mines Regulation

. g
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1961 for deployment of Heavy Earth Moving Machineries
(HEMM), drilling and blasting from the Director, Mines Safety,
Varanshi Region, Varanshi vide letter No.
51111026 /NZ/Varanshi Region /Perm/2022 /250845 dated 30-
11-2022 and also obtain consolidated consent from Uttar
Pradesh Pollution Control Board Lucknow under the provision
of Section-25 of the water (Prevention & Control of Pollution)
Act 1974 and Section-21 of the Air (Prevention & central of
Pollution) Act 1981 vide letter dated 09-06-2022.

The copy of the permission dated 30-11-2022 given by
the DGMS Regional Office Varansi is being annexed herewith as
Annexure No.2 to this reply affidavit
. That the deponent is excavating the mineral in accordance with
the terms and condition of the permission of the mines safety
and E.C and consolidated consent under Section-25 of the
water (Prevention & Control of Pollution) Act 1974 and Section-
21 of the Air (Prevention & central of Pollution) Act 1981 and
also submitted Compliance report dated 08-08-2023 before

Uttar Pradesh Pollution Control Board Lucknow.

qut
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The copy of the said CTO dated 09-06-2022 is being
annexed herewith as Annexure No.3 to this reply affidavit.

9. That the committee interacted with the applicant & villagers
and also visited the point of concerns raised in the application.
During the site visit, the committee observed on the following
points :-

7.1) The main habitation of village-Jarar is situated 135
meters away from the nearest allotted lease mining on
hill of village-Jarar, but some houses are made near the
allotted lease M/s Safdar Ali S/o Late Shri Farzand Al,
Gata No.-2450, Khanda No.-03, at Village-Jarar. Temple
is situated 235 meters away from the allotted lease
mining on other part of hill of village-Jarar.

7.2) The main habitation of village-Girwan is situated 175
meters away from the allotted lease Bundelkhand
Rocks, Gata No.-1876, (Khand No.09, Village-girwan),
36 meters away from the allotted lease (Sangram Singh,
Gata No.1876, Khand No. 01, Vill-Girwan), 139 meters

away from the allotted lease (Bajrang Road Lines, Gata

i No.-1876, Khand No,-03, Village-Girwan) and 90 meters

’SW‘MI
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away from the allotted lease (Bajrang Road Lines, Gata
No.-1876, Khand No.-04, Village-girwan) on hill of
village-Girwan but some houses are made near the
allotted lease M/s Sangram Singh, Gata No.-1876,
Khand Mo.-01, Vill. Girwan, Bajrang Road Lines, Gata
No.-1876, Khand No.-03, Village-Girwan.

Temple is situated 70 meters away from the
allotted lease (Bundelkhand Rocksa, Gata No.-1876,
Khand No.-09, Village-Girwan). Temple is situated 53
meters away from the allotted lease mining (M/s
Sangram Singh, Gata No.-1876, Khand No.-01, Village-
Girwan) on other part of hill of village-Girwan. It is
reported by Mine Officer, Banda that mining lease of
M/s Sangram Singh, Gata No.-1876, Khand No.-01, Vill-
Girwan, Gata is allotted on same hill part where temple
is made but mining is not in operation.

7.3) Gaushala is situated 100 meters away from the allotted
lease mining area on hill of village-Girwan.

i

}7.4) The main habitation of village-Badokhar Khurd

(Pataraha) is situated 75 meters away from the nearest

o
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allotted lease mining on hill of village-Badokhar Khurd
(Pataraha), Temple is situated 100 meters away from
allotted lease mining Kuwar Vinod Raja, Gata No.-332,
Khand No.-01, Vill. Badokhar Khurd on hill of village
Badokhar Khurd.

7.5) It was informed by the villagers to committee member
during the visit that blasting work in lease area is done
in any time with 4 inches holes by lessee and stone
pieces are falling on his home and effected the animal
and human being. But it was informed by lease holders
that blasting is done in allowed time duration between
2.0 PM to 3.0 PM with one-inch holes and proper safety.

7.6) Crack in home could not been shown by applicant to
committee members.

7.7) During the committee visit, stone pieces were not found in
agriculture field and habitant area. The possibility of
vibrations due the blasting at nearby houses of villagers
and falling the stone pieces in nearby agriculture field
and habitant area during blasting cannot be ruled out.

7.8) During the committee visit, village Road was not found in
good condition due to movement of heavy vehicles.

7.9) Wild animal was not appeared on hill/lease area during

committee visit.

B




40

10

7.10) The Agricultural lands are surrounded by most of these
mining lease areas and the mining activities in such
close vicinity can affect the crop yield in these areas.
Similarly, the boulder stones can be thrown into these
crop during the blasting operations for mining.

7.11) 05 stone crushers were identified in village-Jarar
(Chhaneha Purwa, Raghwapurwa), out of 5 stone
crushers 4 stone crushers were found in operation and
one stone crusher was found under construction.

10. That it is also pertain to mention here that the provision of
rule 42(e) of the Uttar Pradesh Minor Minerals (Concession)
Rules 2021 is permitted to the lessee to do the mining operation
out of distance of 50 meters from any public pleasure ground
and the lease of the deponent is situate to much far distance
from habitation of Village Girwan and all norms are being
followed by the deponent and there are no complaint regarding
working of the deponent.

11. That the project proponent is excavating the mineral in
accordance with the terms and condition of the permission of

the mines safety and E.C and consolidated consent under

Section-25 of the water (Prevention & Control of Pollution) Act

@V)ﬂ'_f 1974 and Section-21 of the Air (Prevention & central of
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Pollution) Act 1981 and also submitted Compliance report
dated 08-08-2023 before Uttar Pradesh Pollution Control Board
Lucknow.

The copy of the receipt compliance report dated 09-08-
2023 is being annexed herewith as Annexure No.4 to this reply

affidavit.

12. That the Project Proponent is conducted the mining
operation under the supervision of Second Class Manager Sri
Ashok Kumar Yadav, appointed by the DGMS Regional Office,
Varansi vide order dated 11-04-2023.

The copy of the said order dated 11-04-2023, issued by
DGMS is being annexed herewith as ANNEXURE No.5 to this
reply.

13. That the Director, DGMS Regional Office, Varansi submitted
its report dated 01-02-2024 with mentioning therein that
permissions for conducting blasting in mines are required to be
obtained from DGMS under the MMR 1961 in the following
special circumstances :-

(1) Permission for conducting deep hole blasting (blasting

with holes more that 3 m in depth), as required under

Regulation 106(2)(b) of the MMR 1961.




(iii)
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Permission for using explosives in non-cartridge form or
for using more than one type of explosives (other than
fuse or detonator) in the same hole (for example use of
ANFO, SMS, SME along with cast booster), as required
under Regulation 155(1) and 162(5) of the MMR 1961;
and

Permission for blasting within danger zone of 300 m
from permanent building or structure of permanent
nature, not belonging to the owner of the mine, by using
more than 2 kg of aggregate maximum explosive charge
in all holes fired at one time or more than 2 kg of
maximum explosive charge in each hole where blasting
is done with delay detonators or other means and that
there is a delay of at least half a second between
successive shots fired, as required under Regulation
164(1B). However, if the shortest distance from the
place of firing to any part of such building or structure
is less than 50 meters, prior permission for blasting is

required to be obtained under Regulation 164(1B) of the

g
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MMR 1961 irrespective of the amount of the charge

used.

For blasting in mine under circumstances other
than the above, no permission is required to be obtained
from DGMS under the MMR 1961 and the blasting may be
carried out in the mine by observing the precautions as
prescribed under the provisions of Regulations 153-170 and
other provisions of the MMR 1961.

In view of above it is evident that there are no
requirement for obtaining permission for blasting from DGMS
if blasting is done less than 3 m depth hole which is doing by
the Project Proponent.

14. That DGMS Regional Office Varansi vide notice dated 07-03-
2024 informed the project proponent that :-

a) Reg. 111 (1) of HMR, 1961: The boundary of the
lease/mine was not found demarcated/fixed on the
ground by providing permanent pillars.

b) Reg. 111 (2) of HMR, 1961: Excavation was found

extended within 7.5m of the lease boundary of the
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mine on north and west sides of the mine. All such
excavation shall be immediately stopped.

c) Reg. 164 (1B) of HMR, 1961 : Hutments and
houses not belonging to the owner of the mine were
found existed at about 95m and 2000m away from
the south and east boundaries of the mine
respectively within the blasting danger zone of
300m, A temple was found existed at about 180m
and 240m away from the south boundary of the
mine A pond was found existed at about 90m away
from the south-east boundary of the mine.
Crematorium and public road were found existed at
about 230m and 245m respectively away from the
north west boundary of the mine.

No blasting shall be conducted in the mine
within danger zone of 300m from any permanent
surface structure not belonging to the owner without
obtaining permission under Regulation 164(1B)(a),
except of 2kg or if the blasting is done with delay

detonators or other means and that there is a delay

il
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of at least half a second between successive shots
fired, maximum charge of two kilogram can be used
in each hole, provided that irrespective of the
amount of explosives used, no blasting shall be done
at any place in the mine which is within 50m any
such permanent surface structures.

d) Rule 29B of the Mines Rules, 1955: Persons
employed in the mine were not undergone initial or
periodical medical examination.

e) Rule 6 of MVTR, 1966: Persons employed in the
mine were not imparted vocational training.

15. That the project proponent is excavating the mineral in
accordance with the terms and condition of the E.C and
consolidated consent issued under Section-25 of the water
(Prevention & Control of Pollution) Act 1974 and Section-21 of
the Air (Prevention & central of Pollution) Act 1981 and DGMS
itself mentioned that sloped and secured by the previous lease
holder and the project proponent is obeying the directions of
DGMS. It is further submitted that the project proponent has

already file reply/compliance report dated 10-04-2024.

Wl
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The reply/compliance report dated 10-04-2024 is being

annexed as ANNEXURE No.6 to this reply affidavit.
16. That in view of aforesaid averment there is no violation on the
part of project proponent which require interference of this

Hon’ble Tribunal against the project proponent as per reports

submitted before this Hon’ble Tribunal by the joint committee.

VERIFICATION:

I, the above named deponent do verify that the content of
my above affidavit are true to the best of knowledge and belief

and there is nothing concealed therefrom.

Verified at Banda on this /5 day of April 2024.

‘SM

Deponent

No @ ........... FTOT woevecens
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47 ANNEXUREND 4

State Lem Ermmnmﬁm Impm:{ Assessment Authmxtyg; Uttar Pmdesh |

S Y N e e S R

X}mtorate of Emmkaem, U i’

Vineet Khand-1, Gom Nagar, Lucknow - 226 010
Phone *91-322-2300 54}, Fax - 91-522-3306 543
Eemail; MMmcm
i, . ‘%ﬂmta WWW msmxgmm

Shri Jasmeet Kaur Malhotea,

Wi Shii Rasmest Singh Malbiolra,

R Nehro Ward, Nesr Alla Talkies,

Tehsil- Pipariya, District- Hoshangabad, 8.9,

Ref. No..|. V4. /Parya/SEIAA/5492.4833/2019 Date: 9.2 June, 2020

Sub: Environmental Clesrance for Proposed Building Stone {Khands, Gittig Boulder] Ming" at Gata !m,‘m'fé
{khanda Mo, ﬁﬁ!, at Village-Girwan, Tehsi-Naraini, District-Ban da, U.P., {Leased Aréa +1.21 ixa}

Dear Sir,
Please refer to your application/letter dated 20-5-2049, 24-06-2019, 16-08-2018, 10:02:2000, 15052030 &
2020 sddrexsed tothe Secretary, SEAC. Directorste of Fw:mmn&m, WP, Lucknow on the subjeck as abowe. The
State Level Expert Appraisal Committes mm:damd the maﬂer i3 meenngs %&fd on. daxed 194:15 2020 and SE!AA-
meeting (4-06-2020, '
A presentation was made by the project wmmem mswgh mc&w}:&&e-wnfmenangj emall in mew of the
c@mm Virus Disease {Covid-19] slong with their consultanit s K’mammﬁh {Servicing Enmmnmem and Devalopment),
Lucknow, UP. Ltd The amwmm ibmug?x sm dmmems 5uhmsum§ angd the preaemazmn made informed. the
committes that:-
1. The envirohmental demam& i5 wugm for Building Stone (Khanta, Gitug Eau%det} Bine™ st Gats No- -1876,
{(¥handa No.- 05, stVillage-Girwan, TehsibNaraini, District-Banda, UP,, {Leased Arga- 1.2 hal
2. The terms of reference in the matter were ssusd by SEIAS U P, wide #am&a’ EaTu zaowaryagﬁgacfagayzma )
dated 14/0%203%
3. The publc hearmg was srganued on 067127013 Final EIA report submitted on wfwmw
ff-'f Sahem features of !‘hﬁ > project as wbm!tmd W the projEct proponent.

Ey ! Onoline pmwm Mo, , sww;mm;&z}mﬁma
2. | FileNo. aliotied by SEAA. UF _isemrmass v
f3 Mamﬁ of Proponent T 1 St fasmeet Kaur Mamﬂtm Wio Shn ﬁasmeaz &:ngh
o 1 Malhotra -
i i FN} cmresmnﬁmmadmess of ;}m;mﬂem ;md Rfo- Mehry Ward, Near Alka ?aiinex Teh- Pwam;a ’
j‘ mobile no. | District— Hmh@ﬁgam M. F*
- MobieNo. B
v . . o PEmailip ' o
Hame r;'f %wmt 5 St Building ﬂme ixhamtm Gmx & B«w&ﬁar} me&g Pmmtt .
F‘*m;m §i}€ﬁi‘mn {mw iiixasraiﬁata Not i Gata No.- 1876 {Khand ¥ Ng.- %} BT g
i NameofRiwer ' Mot Applizable N o o
Nameof Village | Girwan e i
ehsi I | —
T District R ’ E Bands o W:
.| Name of Minor Mineral B , Building Stone {ﬁhanﬁa ﬁﬂﬂ& ﬁwﬁd&f} '
2. | Sanctioned Lease Area (in Ha,) 1 x2ths B |
3. | Max Minmdl within lesse area | 1620 mRL- 1310 mAL ‘
| 14, | Pillar Coordinates(Verified by DMO] - (U Pillars § . Latitude (N} [ Longiudeld)
| ' foa | a5waarr | mfarssonr
§ (L B I8 a3r | B0 22 %609
| (L€ 1 z5waisg | 8022 53.73°
! (D | 25188y | 802235200
i PL.E | 257187818 | @0t22 5821t o
[ ] e g s 18" 2265 | @2z iess |
15 Ya}!ai{iaﬂiﬂgﬁ&iﬁé&éw% ek 'am ) S
}f, ; '_Tﬁtiﬁ Mdﬂﬁﬁmé RE?EE’W‘& LR ?‘: 21;‘;‘;‘9 T - » = S .9‘, —_— :
1 : Tu?:ai}:?mm&ed Praduction (in fiw-a-yeai}, Lo ? 585%:!& ' '

Juwrertl
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E.C tor Bullding Stone (Khands, Giry a&ﬂm&dﬁr Mine™ at Gata No-
.,m 8. V-Ltméﬁ’d_w_____l‘Lll ha}

13

6, {Khands Mo 85}, 51 \iﬁﬁﬂ;ﬁiwm mgsmams,m

I8, | Proposed Production / v;_éf i Year | Production | A
; | f f I Lo 12100m° |
| P 12100 m -
37 12100 m’ i g
L | 21gm | ;
o g 12190m’ %
L w1 eosoom” :
(19, | Sanctioned iliemm of Wine lease . 20Year o
1 20. | eroduction of mine/day 1 ~41m {average} .
tn | Method of Mining | Dpencast Semi- -Mechanized
s”;?_?, " No.of working days 1300 days B
?”23 *Wmi:ing hours/day 8 Hours/ Day R
| 24, | bo.Ofworkers N ! 33 {average} ' E
125 | NeOf vehutle mmeét-w@y = L 2 ngwmgej
(76, | Type of Land : o Govt Revenueland
' \__g?w i Ultimate ﬁepkh of ang 1: ﬁ"ﬂa.f {watagegg
D38 ! Nearest metalied road from site Daébm
P | Water Rﬁ‘quﬁ’néﬁ!‘ » e A?ﬁwﬁ&f i !
\Drinking&Others | €35 |
{Suppressionofdust 10 zag i
1 Plantation_ P 0.15 1
L m*‘new{ Fany} ' e |
SR o Total ;29@ | :
30 Nama otag aﬁsm'ea:t‘ ted mnwmm with m:i Ms T Nifs P3ramarsh {Servicing frm;mm& and
{ and period of vaiiisrty ﬁewezeprmnt} Lbckhw, UP. | '
’ &f:vmﬁﬂffwmummm wmﬁ;rf m!aszmn o
(31 | Any Wigation pending against the project orland | Mo E
manycourt _
3 Details of 500 m Cluster Map & mmiwaxe QM@ w:séa vide &etter Mm i_s_ ﬁi!k?*a ﬂsﬁm ﬁssmia, o H;
L Verified: by Mining Officer. | bated 07 March, 2020 |
133! Detailsol Lease Areain aggrwm DW i sudhi Patra No.- 13?4} kharig-30. mﬁm, mamet 135“ !
e Lmin EE o | Augn&t 2019 Bt S.Nﬂw 3!3 ST A SN
134 mesa& wa CO5T 1 L30 ka&:?* e s !
35, | Proposed EMP cost 10.20 aam T
| 36| Length and breadth of Haul Road. __ilength- 0.8 km, Width-mors than60m |
37 5 No. of ?rees to be Planted T E T

5. The muning would be r%mmeﬁ to unsamraten zone only above the phrestic wamr usbie and weii ot ,nmvml

the. g,mumﬁ water table atany point of timie.

6. This project does: oy amam; any of m@ geaeral condibons apahmma\ on miming g}m;sms s;w:mesd i rm

ﬂmxf”’manun mfmfzws

7. The mining operation will nm b carmﬁ out m safmy 2m@ of any hndgﬂ o emb&nkmem Brin esa-fragase ZoTe

soeh 35 habitat of sny wid fagna,

8. - There s oo ftigstion penging in sny oY mgammg zhxs project: ;

9. The progect proposal falls under categery-tal of BIA Motification, aﬁﬂﬁ {as am&ﬁﬁe:ﬁ}

Based on the recommendations of the S1ate Level Expfm Appraizal Cammities {meenng held m& 19 5. mm gm_i
the above said project, the State Level Enviroanen Impact Assessmat ﬂmhmlw {mestings ?mm o dated 08-06- 2020
has dﬁmﬁeﬁ 10 grant the Erviranmental Clearance to the title praject for cotlection of 17 100 m’ fanmm is mmﬁsed

lease arpa 1.2 ha sﬁbw:i m eiifctwe 3mﬁ§ememmm oF the folt amng General Cmﬂ::xon& a&mi 5pecaﬁc mnmmﬂs

- ;ﬁm&ra! cm&ftmﬂ

1 This: mwfmmtat a:ﬁeamnw t5 subjecy m a@?ﬂmm of mmmg &ease W favohr of gnmgec’t ws:xgmﬁem b'f &sstr:u

Adrinistration/Mniog Department

2, Forest gearance shall be taken by the proponent as necessary soder §a§v

3 Any addition of the mining ares, tharge of Km@;’"‘ T

% c:"ﬂ("”
4 Mo change in the calendar plan induding excavation
‘ it s ; 3 ‘:"Ei‘im"" ~~? g

technolegy, modermzation and scope of wotkd
notification, 2008,

3
i

g

'

/\S’ .

&

\‘ﬁ mmm and Wwaste shall be made

?f‘lj
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 [Khanda, Gitti Boulder] Mine” st Gata No.-1876, {Khanda No.- 03], 3t Village-Girwan, Tshsil-Naraini,
District-Bandas, 1P, {Leased Ares -1.21 hal

Mining will be carred out a5 per the approved mining plan. In case of any violation of mining plan, the
Environmental Clearance given by SEIAA will stand cancelled,

Four ambient air quality monitoring stations shall be established in the core zone as well 35 in the buffer zone
for RSPM, PB4, 50;, RO, monitoring Location of the stations should be decided based an the metegrological
data, topographical features and envirenmentally and ecologically sensitive targets and frequency of monitoring
should be undertaken in consultation with the State Pollution Contra! Board. The monitored data for criteria
poliutants shall be regularly up loaded on the company’s website and alse displayed at website,

Data on ambiant air quality (RPM, SPM, 50, NO,) should be regularly submitted to the Reponal office, MoEF,
Gol, Lucknow and the State Pollution Control Board [ Central Pollption Control Board pnce in six months,
Ambient & quality 8t the boundary of the mine premises shall confirm o the nomms prescribed in MoEF
notification Ao, GSR/EIGIE) 4. 16.10.09.

Fugitive dust emissions from all the sources shall be controlled regularly. Water 5praying arcangement on
havl roads, leading and unloading and at transfer points shall be provided and properly maintained,

Measures shall be taken for control of noise levels below 85 dBA in the work environment Workers
engaged in operations of HEMM, etc. shall be provided with ear plugs / muffs and heslth records of the workers
shall be maintained.

industrial waste water {workshop and waste water from the mine) should be properly collected, treated 5o as to
conform to the stendards prescribed under GSR 822 {E) dated 19th May, 1993 and 31st December, 1893 or as
amended from time to time. Ol and grease trap shall be installed before discharge of workshop effluents.
Personnel working in areas shall be provided with protective fespiratery devices like mask and they shall
also be imparted adequate training snd information on safety and hesith Fpets.

Special measures sha¥l be adopted to prevent the nestly  settlermants from  the impacts of mirng
activitios.

The transportation of the materials shall be limited to day hours time anly.

Provision shall be made for the housing the labburers within the site with all necessary ndfrastruciuee ard
facilities such as fuel for cooking, mobile tollets, safe drinking water, medical heatth carg, ¢réche ete. The
housing may be in the form of temporary structures to be removed after the completion of the project.

A separate Envitonmentsl Management Cell with suitable qualified personnel shall be set-up under the controf
of a Senior Exscutive, who will repon dicectly to the Head of the Grganization.

The Project Proponent shall inform to the Regional Office, MoEF, Gol, Lucknow and State follution Contral
Board regarding date of financial dlosures and final approval of the project by the concerned authorities and the
date of start of land development work,

The funds earmarked for ervironmental protection measures shall be kept in separate account and shall aot
be diverted for other purpese. Year wise expenditure shait be reported o the MoEF, Gol, Lucknow and State
Follution Control Board

The Regional Difice, MoEF, Gol, Lucknow and State Pollution Control Board shall monitor compliance of the
stipulated conditions. A complete et a documents including  Envirgnment Impgact Assessmenl Report,
Epvironmental Management Plan, Public hearing and other documents information should be given 1o Reglonal
Office of the MoEF, Gof, Lucknow and State Poliution Control Board

A copy of the environmental clearance shall be submitted by the Project Fropanent to the Heads of the Local
Badies, Panchayst and Municipal Bodies as applicable in the matter.

The Project Proponent shall advertise at Jeast in two local newspapers widely circulated, one of which shall
be in the vernacular language of the locality concerned, within 7 days of the issue of the dearance letter
informing that the project has been sccorded environmental dearance and a copy of the dearance letter is
available with the State Level Environment Impact Assessment Authority {SEIAA).

The Project Proponsnt hes to submit half yearly compliance report of the stipulated pricr  envirenmental
clearance terms and conditions in hard and soft copy to the SEIAA UP. on 1st June and st Decamber of
each calendar year.

The SEIAA may alter/modify the above conditions or stipulate any further condition in the interest of
environment protection,

Concesling factual dals or submission of falseMabricated dats and failure to comply with any of the conditions
mentioned above may result in withdrawal of this dearance and attract action under the provisions of
Envirorment [Prolection] Act, 1986,

Specific Conditions:

1

2.

3

Direchions/suggestinns given during public hearing and commitment made by the project propanent should be

stricty complied.

The project proponent shall ohiain the forest dearance snd permission of Ceniral and State Sovernment as per

lave under the grovisions of Forest {conservation) Act, 1980 bafore the start of work,

The mining lease holders shall, after ceasing mimng operations, undertake re-grassing the mising area and any
3 . SRR ST e g R, s N

other area which may have besn distwh & \W tivities and restore the land to. a condition which
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ania No.: 05], at Villsge Gicwan, Tehsil-Naraini,
Districe-Banda, 1.9, {Leased Area -1.21 ha),

is fit for growth of fodder, flora tauna ete.

i the proposed project is situated in notfied sres of ground water exiraction where crestion of new wells for
ground water extraction is not allowed, requirement of fresh water shall be met from alternate watler sources
ather than ground water or legally valid source. ] '
At the time of operation, project proponent will comply with all the guldelines issued by Goverrment of {ndiafState
Govt./District Administration related to Covid-19.

This environmental cledarance does not create or verify any claim of applicant on the proposed site factivity.

This emvirgnmentat clesrance shall be subject to valid tease in favour of project proponent for the proposed mining
propusals. In case, the project proponent does not have a valid lease, this environmental cearance shalf
sulomatically become nufl and veid, '

the Environmental clearance will be co-terminus with the mining lease perind.

Explosive cannot be stored on the site. Foq '

A comprehensive EIA including mining areas within 15 KA o assess impact of the mining activity on the
sucrpunding area shall be undartaken and report submitted to this Authority within one year.

o two pits shall be simultaneocusly worked i.8. before the first is exhausted and reclamation work completed, no
mineral bearing area shall be worked,

After exhausting the first mine pit and belore starting mining operations in the next pit, reclamation and plantation
works m the exhavsted pit shall be completed 5o 23 1o ensure that reclamation, forest caver and vegetation are
visible during the first year of muning operations in the next pit. This process will follow tll the last pit is exhausted.
Adeguate rehabilitation of mined pit shall be complated before any new ore hearing area is worked for expansion..
Adequate buffer zone shall be maintained between two consecutive mineral bearing deposits.

Sprinkling of water on haut roads 1o controf dust will be ensured by the preject proponent.

Green belt development shall be carded owl considering CPCB guidelines including selection of plant species and in
consultation with the local DFD / Agriculture Departrnent. Herbis and shrubis shall also form 3 part of afforestation
programime basides tree plantation. The company shall invoive local people for plantation programme. Details of
year wise atforestation programme including rehabilitation of mined out area shall be submitted to the Regional
Office, MoEF&LC, Gol, Lucknow every year.

Blast vibrations study shall be conducted and a observation report submitted 1o the Reglonal office,
WMoERCT, Gal, Luckndw and UPPCB within six months. The repert shall also indude measures for prevention of
blasting associated impact on nearby houses and agricultural fields. :
Controlied blasting technigues with seqguential blasting shall be adopted. The blasting shail be carried out in the
flay tine only p

Appropriata arrangement for shelter and drinking water for the mining workers has to be ensured at the mining
site

Maintenance of wvillage roads used for vansportation of minersls are to be dare by the company regularly
at its own expenses. The roads shall be black topped.

. Raie water harvesting shall be undertaken 10 techarpe the ground water source,

Status of implementation shall be submitted 1o the Aegional Office, MoEFRCC, Gol, Lucknow and UP Pollution
Contro! Board within six months and thereafter every year from the next consequent year,

Measures for prevention and control of soil erosion and management of sitt shall be undertaken. Protection of
Surmps agsivisy Srosion shall be Carned out with geo textite matting or other suitable material, and thick plantstions
of fative trees and shrubs shall be carried put 3t the dump slopes. Dumps shall be protected by retaini ng walls,
Trenches [/ garland drains shall be constrocted at foot of dumps and coco filters imstalled at regular intervaly
o arest silt from being caried 1o water bodies. Adequate number of Check Dams and Gully Plugs shall be
constructed across seasonalfperensial nallahs, any flowing through the ML area and silts arrested, De- silting at
regular intervals shall be carried aut. 5

- Garland drain of appropriate size, gradient and length shall be constructed for both ming pit and for waste dump

and sump capacity shall be designed keeping 50% safety margin over and above peak sudden rainfall thased on
50 years data) and maximum discharge in the area adjoining  the mine site. Sump capacity shall also provide
adequate retention period to allow proper setting of silt material. Sedimentation pits shall be constructed & the
corners of the garland drains and de- silted at regular intervals.

. Grownd  and surface water, f any in and near the core zone within 5.0 km of the lease) shall be regularly

monitored for contamination and depletion due to mining sctivity and records maintained. The monitoring
data shall be submitted lo the Regional Office, MoEF, Gol, Lucknow and U.P. Pollution Contrel Board
regulatly. Further, monitoring paits shall be located between the mine and drainage i the direction of Aow of
ground water shsll be set up and records maintaingdr
Fugitive dust generation shall be controlied. Fugitive dus-EAtsion shall be regelarly monitared 3t locations of
nearest human habitation {including schools “and  other Rubic smenities located nearest to sources of dust
generation as applicable} and recotds submitied to the Bg%’ma# Office, MoEFECC, Got, luckoow and WP

Pallution Control Board regulary. i ey ST L T
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E-C for Bullding Stone [Khanda, Giti® Boulder] Mine” 2t Gats No.-1876. [Khanda No.- 03], at Village-Girwan, Tehsil-Marsiol,
District-Banda, \.P., {Leased Ares -1.21 ha),

27, Baseline data for ambient air quality shall -be generated and maintained and BSPM level in ambient air In the

nearby human habitation {willages] shall also be monitored along with other parameters.

28, Corporate Envirgnmental Responsibility [CER) shall be by the project groponent and the details of lhe various

heads of expenditure to be submitted a3 per the guidelines provided in the recent CER aotification No. 22-85/2017-

AN dated GL/05/2018. Work to be executed with installation of five hand pumps for drinking water, solar light in
willages of streets, construction of two numbers of toilets at the primary school with name displayed and address
#nd details of benefiaary and gram pradhan along with phone number, photographs should be submitted to

Directorate as well as 1o the Distuct magistrate 7 Chief Development officers.

29, Transporiation of minerals shall be done by covering the trucks with 2arpaulin or other suitable mechanism so that

no spillage of mineralfdust takes place,
30. Crcupationat health and safety measures for the werkers indluding ientification of work related h@atm hazards,

uaining on malaria ecadication, HIV, and health eflects on exposure to mineral dust etc. shall be carried out.
Periodic monitoring for esposure 1o respirable mineral dust on the workers shall be condurted and records
maintained incduding heslth records of the workers. &wareness programme for workers on impact of mining on

their health and precautionary measures like use of personzl equipments stc. shall be carried out periodically.
Review of impact of various health measures shall be conducted followed by follow up action wherever required,

31. The project proponent will enswre for providing empiowment to local people as per reguiremaent, fecessary
protection measures around the mine pit and waste dump and garland drain around the mine pit and waste dump.
32. Top soil / solid waste shall be stacked properly with proper slope and adeguate saleguards and shall be utihzed for

backfilling {wherever applicable) for redlamation and rehabilitation of mined out area. Top soil shall be separatsly
statked for utlization later for reclamation and shall not be stacked along with aver bunden, :

33. Over burden {08} shall be stacked at sarmarked dump sitels) only and sball not be kept active for long period. The
maximumn height of the dump shall not exceed 20 m, sach stage shall preferably be of maxioum 10 m and overall
slope of the dump shall not exceed 350. The 08 dump shall be backiilied. The OB dumps shall be sientifically

vegetated with sultable native species to grevent erasion and surface run off.

34, Menitoring and management of rehabilitated areas shall continue until the vegetation becomes seif sustaining.
Compliance status shall be submitted to the Beglonal Office, Binetry of Environment & Forests, Gol, tucknow

angd LLP. Pollution Comtrol Board on six monthly basis.

35. Slope of the mining berch and ultimate pit limit shall be as per the mining scheme approved by indian Bureau of

Mines.

36. Permission for abstraction of ground water shall be taken from Cendral Ground Water Board, Regulas monitoring of
ground and surfave water sources for tevel and quality shall be carrled oul by establishing 3 network  of
existing wells and constructing new piszometers during the mining operation. The moniacing shall be carsied
out feur times in a year Le. pre-monsoan (Aprl-May), monsoon {dugust], post-monsoon {(Novemiber) and wintor
{January] and the data thus collected shall be regularly sem 10 MoEFRLC, Central Ground Water Authority and

Regional Director, Central Groued Water Goard.

37. The waste water from the mine shall be treated to conform to the prescribed standards before discharging
into the aatural Siream.  The discharged water from the Tading Dam, i any shall be regularly monitored and
report submiited do the Regonal Office, Ministry of Environment & Forests, Gol, Lucknow, Central Pollution

Controt Boavd and the State Pollutian Conteol Boged,

38. Hydro geological study of the area shell be reviewed by the project proponent anneslly, In case adverse
effect on ground  water quality and quanlity is observed muning shell be stopped and resumed only after

mitigating steps to contain any adverse impact on grouad water is implemented.

28, Vehicular emissions shall be kept weder control and reguldry monitored. Vebides used for transportation of
munerals and others shall have valid permissions as prescribed under Contral Mator Yehicle Rules, 1989 and
s amendments. The vehicles transporting minerals shall be coveréd with 3 tarpaulin or gther sutable enclosures
5o that no dust particles / fine matters escape durning the course of tramsportation. 8o overdoading of minerals for
transportation. shall be committed. The trucks transporting munerals shall not pass through wild iife sanctuary, if

any in the study arsa.
4Q. Prior peemission from the Competent Authority shall be obtained for extraction of ground water, f any.

41 A fioal mune dosure plin, along with details of Corpus Fund, shall be submitted to the Regional office, Ministry of

Environment & Forests, Gol, Lurknow and WP Pollution Control Board 5 vears in advance of final mine closure foi
apptoval, '
42, Project Proponent shall explore the possibility of using solar energy where evar possibie,
43, Commitment towards CER has to be followed siricthy.

44. Regular health check-up record of the mine w{xﬁer‘g h m b& matetaned at sitena proper regrster it should te

made avadable for mspection whenever asked. ey~
45 Project Proponent has o sinictly Feltow o B gu elines issued by MoEFRCC, CPCB and other Gavy
agencies from time to time, [ Yomber Soec
46. The blasting will be done ondy atter ngmng

el
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. Gint, Boulder] Mine” 31.Gata No.- 1875, (khanda No..
District-Banda, U.P., Lessed Area -1.21 ha)

You shall alo ensure that the proposed site s not a part of any no-development zone as
required/prescribed/identified under law. In case of violation, this permission shall automatically deem 1o be cancelled.
Also, in the event of any dispute on ownership or fand use of the proposed site, this dearance shall automatically tegrm
to be cancelled.

The above stipulated conditions will be enforced inter-alia, under the promasions-of the Water (Prevention &
Control of Pollution) Axt, 1974, the Alr {Provention & Control of Pollution] Act, 1981, the Environment [Profection] Act,
158B gnd the Public Lisbility lnsurance Act, 1991 along-with their amendments and rufes made there under and alsa’
any other orders passed by the Hon'bie Courts of Lawe relating to the subject matter.

The project proponent will have to submit approved plans and proposals ingurporating the conditions
specified in the Environmental Clearance within 03 months of issuance of this clearance. The SEIBASMIOEF reserves the
right to revoke the environmental clearance, if conditions stipulated are not implemented 1o the satisfaction of
SEIAA/MOEF. SEIAA may impose additional environments! conditions or medily the existing ones, i necessary.

This is to request you to take further necessary action in matter as per provisions of Gazette Notification No.
5.0. 1533{E] dated 14/08/2006, as amended and send regular compliance reports to the suthority as prescribed in the
sloresaid notification.

{ Villags-Girwan, Tehsil-Naraini.

{Ashish Tiwari)
Member Secretary, SEIAA
Ref. Nowowewn v JPATYA /S EIAA /54928833 /2019 Dated: As above

Capy for information and necessary action to;
i,

The Principal Secretary, Environment, U.P. Govt., Lucknow.

2. Advisor, 1A Divisian, Ministry of Emvironment, Forests & Climate Change, Govt of india, Indira
Paryavaran Bhawan, Jor Bagh Road, Aliganj, Wew Delhi.

3. Additional Director, Regional Office, Ministry of Environment & Farests, (Central Region}, Kendriya
Bhawan, 5th Floor, Sector-H, Aliganj, Lucknow,

4. The Member Secretary, U.P. Pollution Conirol Board, TC-12V, Paryavaran Bhawan, Vibhut Khand, Gamb
Hagar, Lucknow.

5. District Magistrate, Baads, U.P,

6. Director, Department of Geology & Mining, U.P. Lucknow.

7. Copy for Web MasterfGuaed fils, 2

{Ashish Tiwari)
Member Secretary, SEIAR

Page 6ol 6
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NO: 511 1026{NZ|Varanasi. Regioril:Perm|20,22125-084Sv ) Varanasi, Date: 30/11/2022
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ard,
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o Y H&T (LIN) :- 2676932635

fawg: Application for permission under Reg.106(2)(b) of the Metalliferous Mines Regulations, 1961, for
deployment of Heavy Earth Moving Machineries (HEMM) without deep hole drilling & blasting at Girwan
Building Stone (Gitti, Khanda, Boulder) Mine (Gata No. 1876, Khand No.-05, Area- 1.21 Hect.) belonging
to Smt. Jasmit Kour Malhotra. " ’ N

Please refer to your online application ID: 250845 dated 07.09.2022 on the above subject, enclosing
therewith Surface Plan No. SBR/MS/SUR/577/2022, dated 10.04.2022 and Director of Geology & Mining,
Govt. of UP’s letter No. 165/MP/16 dated 10.05.2019 approving Mining Plan under UP Minor Minerals
(Development) Rules 1963. : ,

The matter has been considered in light of information furnished by you in your application and
accompanying plans.By virtue of the powers conferred on the Chief Inspector of Mines (also designated as
Director-General of Mines Safety) under Regulation 106(2)(b) of the Metalliferous Mines Regulations, 1961,
and by virtue of the authorization granted to me by the Chief Inspector of Mines (also designated as Director-
General of Mines Safety) under Section 6(1) of Mines Act, 1952, 1 hereby permit you for deployment of -
Heavy Earth Moving Machineries (HEMM) without deep hole drilling & blasting at Girwan Building
Stone (Khanda, Gitti, & Boulder) Mine (Gata No. 1876, Khand No. 05, Area- 1.21 Hect.) belonging to Smt. -
Jasmit Kour Malhotra in the area bounded by points A, B, C, D, E,F & A as shown on the enclosed
Surface Plan No. SBR/MS/SUR/577/2022, dated 10.04.2022, subject to the following conditions strictly
being complied with: -

1.0 GENERAL

- w;}wjj/kj/
- m— .
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1.1 Except where otherwise provided for in this relaxation/permission, all relevant provisions of

the Metalliferous Mines Regulations, 1961, relating to opencast workings, explosives & shot firing
‘and use of machinery shall be strictly complied with - '

1.2. (a) No deep hole drilling and blasﬁng shall be conducted in the mine without obtaining separate
permission for the purpose under Reg. 106(2)(b) of the Metalliferous Mines Regulations, 1961.

(b) No blasting shall be done within 100m of any dwellings and other. important structures not
belonging to the owner of the mine.

1.3 (a) No blasting shall be conducted in the mine within the danger zone of 300m from any
permanent building or structure not belonging to the owner without obtaining permission

under Reg.164 (1A) (C)& (1B)(a) of the Metalliferous Mines Regulations, 1961, except with the

aggregate maximum charge in all the holes fired at one time not exceeding two kilograms or with the
- maximum charge of two kilograms in each hole if the blasting is done with delay detonators or other
means and there is delay of at least half a second between the successive shots fired. Provided that if
the shortest distance from the place of firing to any part of such structures is less then 100 m,

irrespective of the amount of the charge, no blasting shall be done except with a permission obtained'

from this Directorate for the purpose.

(b) No blasting shall be conducted using SME/SMS/ANF_O explosive without ha_ving valid
permission obtained under Regulation 155(1) & 162(5) of Metalliferous Mines Regulations, 1961.

1.4 - No blasting in the mine shall be carried out within 300m of public/village roads till such time

the blasting incharge has ensured that no. persons/vehicles passes on such roads during the‘time of

blasting. For the purpose, drop barrier shall be provide on both side of such road at a distance of -
300m from the place of firing of shots in the proposed limit of quarry and during blasting, guard shall. -
be posted on the barrier and persons/vehicles shall not be allowed to pass on the said road during -

blasting and till the time all clear after blasting is obtained.

1.5 Blasting shall be conducted only after ensuring that persons including blaster within 500m

radial distance from place of firing of shot holes have taken proper shelter. The persons/employees of

the nearby mines, crushers, dwelling/huts/houses, and structures belonging or not belonging to owner

lying within 500m radial distance shall also been withdrawn outside danger zone or removed to e

proper blasting shelter.

1.6 The owner shall indemnify occupants/owneré of the houses/ dwellings/buildings or. other
structures of public authority. concerned, if any, against the dangers to those properties or injury to
them or other persons arising out of operations conducted under this permission.

1.7 No work shall be carried out in the mine beyond daylight hours.

1.8 No working shall be made or extended within 45 m of any building/structure of permanent
nature not belonging to owner of the mine without permission in writing from this Directorate under
Regulation 109 of the Metalliferous Mines Regulations, 1961

1.9 No working shall be made in any spot lying within horizontal distance of 15 m form either
bank of the Canal or any stream, nallah, etc without obtaining permission in writing form this
Directorate under Regulation 127 of the Metalliferous Mines Regulations,1961. Adequate protection
against inrush of Nallah water in the mine shall be provided and maintained. - ‘

1.10  During heavy rain, the Manager or senior most mine official present in the mine, shall go

round the surface area of the mine to check vulnerable point and effectiveness of the safety measures.

Standing orders for withdrawn of persons from the mine in case of ‘apprehended danger should be
framed and enforced. L

1.11  Garland drains of adequate size shall be provided on the surface on the periphery of the
opencast workings to divert rain water from flowing into the mine.
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1.12 - Travelling roads for maunual work persohs'separate from the_haul‘roads. shall be provided in o
the mine. ' ’ ' g

1.13- -~ This Directorate shall be informed as soon as the mining operations are commencedin
accordance this condition governing and intimation about temporary discontinuance or completion of
mining operations shall and be sent promptly-and in any casé not later than one month thereof.

2.0 YOPENCAIST WORKINGS:
2.1  Height and Width of Benches

2.1.1  The height of benches in Alluvium shall not be more than 3.0m and that in overburden, ore
body or other rock formation shall not be more than the digging height of the machine used for
digging, excavation or removal or 6.0 m whichever is less. '

212 The quarrjing. operation shall be conducted from top 'dd.Wn;wards_thy' and no meh’& machines.
 shall be deployed at the bottom of high bench if any. e o e

213 Width bf ahy bench shall not be less than (i) the width of the widest machine plying onthe . .
bench plus 2.0 metres, or (ii) three times the width- of the largest truck/tipper plus 5.0 metres if
trucks/tippers ply on the bench, or (iii) the height of the bench, whichever is more.

2.1.4 The slope of the benches formed to work the mine shall not exceed 609 from horizontal.
2.1.5  When persons are employed within 10-m of the working face, adequate precautions shall be
taken to-ensure their safety by dressing the sides of the bench. -

2.1.6 Plying of HEMM or tipping trucks on the same bench where men are to work, travel or rest
shall be avoided.: ’ o R .

2.1.7 Travelling roads for manual work persons separate from the haul roads shall be provided in the
mine. ‘ '

2.2 ROADS FOR TRUCKS AND DUMPERS AND FOR OTHER VEHICLES
2.2.1 All haul roads for trucks/dumpers/mobile machinery shall be maintained m good 'CO‘ndition.

222 Wherever practicable, all haul roads for trucks/dumpers/tippers shall be arranged to provide
one-way traffic. ‘

2.2.3 No road shall be of a width less than “three times the width ‘of the largest vehicle plus 5.0m”
plying on that road. . | '

2.2.4 Definite turn-outs, crossing points, and waiting points shall be designated and demarcated by
proper sign boards for the guidance of drivers.

2.2.5 All corners and bends in haul roads for HEMM/trucks/tippers shall be so designed, made and
kept maintained that the operators and drivers of vehicles plying on the road have clear view along
the road, for a distance of not less than three times the braking distance of largest HEMM when
plying at the rated speed, as fixed by the manager. "

22.6 Where visibility for a distance as above cannot be ensured, separate lanes shall be provided at
all corners and bends in haul roads of widths not less than “2 fimes the width of the largest vehicle
plus 3.0m” plying on that road. The lanes shall be separated by a strong divider for up and down
traffic. ' ' ‘

2.2.7 No haul road for -HEMI\d/dumpers/frucks/ tipp_eré s_haII have a gradient steeper than 1 in 16 at
any place and gradient of ramps over a dista‘nce of 10m shall not be steeper than 1 in 10.

s
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228 Whefe ény.-part of thetroad exists'ab‘ove th'e'vlé\'fell of ‘the'élirroﬁnding area, a str'ohg parap’ét wall : o

‘or embankment, not less than 1.0m wide at the top with sides sloping on either side, and of height
not less than the diameter of the tyre of the largest truck/tipper plying on it, shall be provided and
kept maintained to prevent any out of control vehicle getting off the road and rolling down.

229 Warning notices and road signs shall be posted along the haul roads at appropriate places like
crossings, curves etc. for guidance of drivers of trucks/tippers. At every curve, a parapet wall or
vertical posts shall be provided to help the drivers to keep the trucks/tippers on the track.

23 SPOIL BANKS/ OVERBURDEN DUMPS & FENCING AROUND OC WORKINGS |

2.3.1(a) Spéils, overburden or debris shall be deposited at pla@es'belonging to the mine and duly
approved by the manager in writing. ‘

(b) Spoils, overburden shall not be deposited, beneath transmission, télephone or power lines
or within 45m of any other public structure like roads, railways, etc. '

) The_'islop'e ofa spbil bank face shall be determined by natural angle of repose ofthe

material being deposited, but shall in no case exceed 37.5 degrees from the horizontal. The spoil bank

face shall not be retained by artificial means at an angle in excess of its natural angle of repose.

2.3.2(a)The spoil, overburden or debris shall not be deposited within 45m of railway line, public
road, other public works or other structures of permanent nature, not belonging to management.

(b) A suitable fence shall be erected between any railway line/road/buildings/structures not
belonging to the management, and the toe of every active spoil ‘bank so'as to prevent un-authorised
persons from approaching the spoil bank. '

233 No persons shall, or shall be permitted to approach the toe of an active spoil bank where he

may be endangered from material rolling down the face. Suitable warning signs at conspicuous places
shall also be displayed. '

2.3.4 The periphery around the limits of opencast workings, and edges of _benéhes of the opencast
workings shall be kept fenced in accordance with DGMS Circular No 11of 1959. '

3.0 SUPERVISION

3.1(a) A _person, possessing at least a Second Class Mine Manager’s Certificate of
competency, duly authorized under Regulation 34 (6) of the Metalliferous Mines Regulat'tons 1961, -

shall be appointed as the manager of the mine to look after HEMMs operation.

(b) This permission shall stahd revoked as soon as the qualified manager ceases towork in
the mine. Deployment of Heavy Earth Moving Mac‘hineries;(HEMM) shall be suspended in
absence of the manager with aforesaid qualification. :

() Themanager shall not be appointed in any other mine in any capacity whatsoever.

3.2 Adequate number of supervisors including duly qualified mine foremen and mining mates shall
be appointed to assist the manager. The Manager, mine foremen, -and mining mate(s) shall be
responsible to see that all work in the mine is carried on in strict compliance of the Mines Act, rules,
regulations and the orders made there-under. They shall also supervise transport and loading
operations being done by the contractor(s), if any.

3.3 The aggregate horse power of the machinery used in such opencast workings of the mine shall

" not exceed 500, including not more than two excavators with total horse power not exceeding 200
and equipment attached thereto.

3.4 The Manager and the Mine Foremen appointed if any shall in particulér -
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(a) make frequent inspections of the areas placed under his charge, check any unsafe éo_nditiohs/ 3
practices in operations being conducted, and shall ensure that all operations are conducted in a safe

and efficient manner,

(b) not allow any person to work or allow any HEMM to be deployed above or under any
overhanging edges or places where there is indication of _impending slide, until such danger has been

removed,.

(c) ensure that every person engaged in dressing operations on benches or required to work at
height is provided with, and he uses safety belt of a type approved by the Chief Inspector of Mines,

(d) ensure that all loose material is removed from hlgh w_éll(s) ‘beféfe drillers are en-gage'd’on the_»

lower bench, -

(¢)  ensure that parapet walls/berms/embankments along the hau
are propetly maintained, !

[ roads and dump/stoqk—pi_le-edges o

(f) frame a “Code of Traffic Rules & Procedures” for movement of HEMM, and of ‘_‘Codé-pf .
Practice” for prevention of injuries to persons engaged at loading and unloading points, in tipping ;
operations on.stock piles, durnping of overburden in-dump yards, etc., and ensure strict compliance -

and adherence of the same by all.

(g) ensure compliance of stipulations of conditions governing grant of this permission and other

provisions of the Re‘gulat‘ions, Rules, bye-laws, orders, and circulars issued from time to time, as may

‘be-applicable.

3.5 HEMM/equipments deployed in the mine, including ones deplbyed through contractual

- agengcies, if any, shall be placed under the charge of an engineer to
" examination, and maintenance in a safe working order.

36 The engi-neer/éompetent person(s) appointed shall —

ensure their adequate inspection,

(a) inspect & examine all machines and equipments and satisfy himself that ';hey are in sound and -

safe working order.

(b) - not allow any mac_:_hiné, equipment to be used, if it is found. defective.

“(c) ensure that every machine/equipment is used in a safe and efficient manner

(d) ensure that each operation/activity concerning repair, mainitenance and operation of

machinery/equipment is carried on in a safe and efficient manner.

37 The manager shall issue a copy of regulations, rules, J‘Eye-laws and orders made there-under and

a code specifying duties and responsibilities to all mine-officials, i.

e., to Foremen, Mining Mates,

Engineer(s), Supervisors, Technicians, Fitters, Mechanics, Machine Operators, helpers, loading
supetvisors etc., which affect him, in a language understood by them. "

3.8 It shall be the responsibility of the Manager, Foremen, Mining Mates, Engineer(s), and

Supervisors to ensure that all persons working in the mine, and those working on machines/ -

equipments etc. work as per the code and all machines and equipments etc. are installed, operated and

‘maintained in safe working condition. -

4.0. EXAMINATION, REPAIR & MAINTENANCE OF MACHINES

4.1(a) A code of practice for inspection, examination and repair of all machines and equipment shall

" be drawn up by the Engineer in consultation with the Manager and

implemented. The code of

instructions furnished by the manufacturers in the matter of maintenance of various machinery and
preventive maintenance schedules for each type of machinery and vehicle shall be strictly followed.

o
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(b) Every HEMM and drill shall be thoroughly examined by an: engineer or a competent persomn
at the commencement of every shift and shall be maintained in good and safe working condition.
~ The engineer or mechanic or.foreman or other authorized competent persons shalfl:personall-y-;inspect
and test every machine &vehicle paying special attention to the. following details - -~ R

i. that the brakes and horn or other warning devices are in working order, .. i
ii. that the lighting fixtures are in proper working order, if the'machine is required to work beyond
day-light hours. : v o
iii. In case of trucks/tippers, special attention shall be paid to safe working order of brakes, steering
system, horn, audio-visual reversing alarm, rear view mirrors, head & tail lights, side indicator
lamps, hazard lights, and other safety devices prescribed by the manufacturer and circulars
issued by DGMS.. | R o ' o
iv. He shall not permit the vehicle or machine to be taken out for work nor shall he drive the vehicle
uriless he is satisfied that it is mechanically sound and in efficient working order.

) A record of examination and maintenance carried ‘oufin’jaccordance with the above shall ) i
be maintained in a bound paged register, ‘which shall be signed by the competent person or engineer.

'4.2(a) Every machine shall be allocated at least one day in every week for its maintenance, when it
shall be thoroughly examined & inspected by a competent person or an engineer, who shall satisfy
himself that it is mechanically sound and is in safe and efficient working order, before it is allowed -
to be re-deployed. | N LT e e

(b)  Areport of every maintenance made under clause (2) shall be recorded in a bound .pégéd ’,

book kept for the purpose, and shall be signed and dated by competent person making the inspection
and countersigned by the Engineer. G ' . ' o '

4.3(a) If the engineer or competent person making an inspection notices any defect in any. machinery, - -
. the'said machinery shall not be used until the defect has been rémedied. - o

(b) Any defect in any machinery, reported by its operator, shall be promptly attended to.

4.4  Any machinery found to be in an unsafe operating condition shall be tagged at the operator's
*position; “Out of Service, Do not Use” and its use shall be prohibited until the unsafe condition has
been corrected. S o o :

45 All repairs to a machine shall be done ata location which provides a safe place for the persons
engaged on repairs. SR A ) .

4.6(a) Except for testing, trial or adjustment, which must necessarily be done while the machine is in
motion, every machine shall be shut down, and positive means taken to prevent its operation, before

any repair, maintenarice or lubrication is undertaken on it. *

v(b) Any: machinery, equipment or part thereof which is suspended or held apart by use of slings,
hoists, or jacks shall be substantially blocked or cribbed, before men are permitted to work
underneath or between the same.

50 DRILLING OF HOLES FOR BLASTING
51  All drills shall be provided with wet drilling ‘arrangerrient or with a device, duly approved by
the Chief Inspector of Mines, to prevent atmosphere getting charged with dust, which shall be kept in

‘operation during drilling operations and it shall be maintained in efficient working order. No dry
drilling operation shall be catried on.

52 All moving parts of the drill shall be adequately guarded: and it shall be ensured that such
guards remain in place before the machine is put in operation. -

5.3 Every drill shall be placed under theﬂ.ch'arge_of a competent person for its operation, duly
authorised in writing by the manager, hetein called the 'Operator’.

3
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54 Atthe beginning of his shiﬁ, the drill operator shall exa@-ine the drilling equipment and satisfy |
. _himself that- '

‘(a)- all hose cotnnectiéns are in order; and,

(b) the drill is in safe working condition and all safety devices are in place and functional.
(c) persons keep clear of the drill and drill stém while the drill is in motion;

(d) persons do not work under suspended tools when tools-are removed from the holes,

(e)  all finished drill holes are properly plugged so as avoid possible injury to any one accidentally
stepping onto the hole. '

v5.5 The area where drilling is to be done shall be thoroughly cleaned of loose rocks and debris and

position of every hole to be drilled shall be distinctly marked by the shot-firer/blasting officer,soas
to be r:eadil'y_s.een‘by'the--dr-i-llers. S e AT T
5.6 No-drilling shall be commenced in an area where b_laét-héles have been fired, until the blaster
has made a thorough examination of all places, including remaining butts of old deep holes, -

for unexploded charges that the drill rod may:strike.

5.7 No drill rod or pick shall be inserted in butts of old holes even if an examination under clause

5.6 has failed to reveal presence of explosiVes.

5.8 Drilling and chargihg of holes shall not be carried out in the same area at the-same time.

5.9 Drilling operations shall not be carried on simultaneously on two benches, at places directly
~one above the other. : i :

6.0 DESIGN, OPERATION AND MAINTENANCE OF SHOVELS/ PAYLOADERS/ DOZERS

6.1 Every shovel/pay-loader/dozer shall be provided with all function cut-off switch, efficient

warning devices, provisions for limiting hydraulic cylinders, front and rear lights, effective brakes,

~and seat belt of a type prescribed by the manufacturer at opefator’s seat.

6.2 To minimize fire hazard, every shoveI/pay-loader/dozer,shall be_equipped with fire resistant
hydraulic hoses and fire-resistant sleeves/conduits housing cables/wires, turbo-charger guard, vent
valve on top of hydraulic tanks, and a baffle plate between hot zone and cold zone.

6.3 Every shovel/pay-loader/dozet shail“be,so' designed as to-afford the operator clear and -
uninterrupted vision all around and shall be provided with retracting ladder, and suitable portable fire
extinguishers. ' '

6.4 The operator’s cabin of the HEMM shall be well designed and substantially built s0 as to
ensure adequate protection to the operator against heat, dust, noise etc. and at the same time provided

‘adequate safety to the operator in the event of roll-over or overturning of HEMM. - -

6.5 Every shovel, pay-loader, and dozer shall be placed under the charge of a competent person for

its operation, duly authorised in writing by the manager, herein called the 'Operator’.

6.6 (a) The Operator shall not take out the machine for work nor shall he work the machine, unléés
he is satisfied of its safe working order.

(b) The operator shall keep the cab window clean so as to ensure clear vision at all times.

(c)  The operator shall not operate the machine when persons in proximity may be
endangered. '
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(d) The operator shall not swing the bucket over-passing the trucks/tippers when they are -
being loaded. He shall swing the bucket over the body of the truck/tippers whilst loading and
not over the cab, unless the cab is protected by a substantially strong cover.

6.7 The walkways in or about the cab of any shovel, excavator, and pay-loader shall b‘:_e‘;'-kgpt free
of loose tools, grease containers or other materials that might fall or give rise to tripping he_'}zard.

6.8 Before leaving the machine, the operator shall lower the bucket to the ground.

6.9 No person other than theopérator or his helper so authorised in writing by the manager, shall .
ride on a shovel, pay-loader, or dozer during its normal operation. The operator shall not allow any
unauthorised person to ride on the machine. o '

6.10 No person shall be permitted to ride in the bucket of a shovel or a pay-loader.

6.11 When not in use, the shovel, pay-loader, dozer shall be moved to and stood on stable ground. -
6.12 When being operated in soft or unstable ground, every shovel shall be Suppor’te'd on mats,
heavy planks or poles as to distribute the load of the machine over larger area and prevent its -
toppling. ‘

6.13 Ifmore than one excavator/shovel/ pay-loader is in use in any area, either on the same bench
or on different benches, the machines shall be so spaced that there is not less than 30m distance from
the swing range of the boom of other excavator/shovel/pay-loader, there is adequate space for safe
operation of each of the equipment, and there is no danger from flying or falling pieces of stones
from one machine to the other. B ’

7.0 DESIGN, OPERATION & MAINTENANCE OF TRUCKS & TIPPERS

7.1 BEvery truck/tipper shall be provided _with following safety features: |

(a) -efficient fail-safe service brake, and a parking brake,

- (b) efficient secondary brake so that the truck/tipper can be ‘s'.-topped in an.emergency, or in the event
of failure of service brake, '

v(c) an efficient speed retarder or an exhaust brake to keep in chieck the speed of the vehicle during its » R |
down-gradient travel, B

(d) proper seat equipped with seat belts of a type prescribed by the manufacturer for dri‘ver, and

separate seat(s), also duly equipped with. seat belts, for person(s) other than operator/driver, if such
person(s) authorised to ride in the truck/tipper, ‘ '

(e) a substantially strong cabin guard extension over the driver’s/operator’s cabin,

(f) alarm or an indicator to warn the operator that the truck/tipper/dumper body is still in lifted
position '

(g) rear view mirrors of adequate size on either side of the vehicle,

(h) blind-spot mirrors to enable the operator to have clear visibility of blind area in and around the
truck/tipper,

(i) - automatically operated audio-visual alarm of an approved type which gets switched on no sooner
the gear lever is shifted in “reverse” position; ‘

(j) efficient horn & side indicator lights;-

(k) efficient head-lights & tail lights, if the .truck/tipper/dumper/equipment is required to work
beyond day-light hours,
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(1) blinking type of hazard wa'rr'ling»“ 1ight_s’on all sides of the truck/tipper-which, i-rrespe_(':tive'of B |
engine’s running can be switched on in case the truck/tipper down or is stopped/stationed/ parked on

haul road or in operational area of other trucks/tippers, :

(m) retro reflective reflectors on all sides, -

'~ (n) speed 'limiting_jdevi:ce_;:to'restri,ct the speed of the tipper/truck to maximum as fixed by the

' ..manager, .-

(o) propeller shaft guard,

(p) fire resistant hydraulic hoses in hot zones-and fire-resistant .slceves/conduits_hOuvsi;ng.;el_ectri_c‘al
cables/wires, . = R , -

~ (q) mechanical steering locking to prevent untoward movement of steering wheel and tyre for _Safe_tyf
o.fpersons'att'eridin-g_;-thc- dumper/tipper/truck whilst its engine is running, ’ o '

() mechanical type anti-collision device, such as tail-gate protection, bumper gXtenSiQn, etc., to
protect operator from head on and head to tail collision, '

7.2 The audio-v’isual alarm provided on trucks/tippers- shall be of such inteﬁsity w-hicﬁ. is ﬁot_less
than 5dB(A) above the surrounding noise level. - ' ' ‘ ‘

73 Every truck/tipper shall be operated by a competent 'p'er,son authorized in writing by the
’ manage::herein'called the_'Qperator/driver'," _ R R SR

74 No person other than the driver or the manager or any person authorised in writing by the
" manager shall ride ona tru_ck/ﬁpper_' R : > _ _

7.5(a) Before commeriping work, the driver shall p‘er‘s'onally check the truck/tipper for oil(s), fuel & "
‘water levels, tyre inflation, and general cleanliness, and inspect and test the vehicle, paying special
attention to the following details : o L

@) »-that_all:.bbra-l_(es, speed retarder, and»s'te"ering system are in proper working order;

(i) ‘-_that proper seat and Seat belt is provided on drive-f’s/operator’s seat -

(iif) = that all safety features and warning devices are in working order; |

(iv) that rear view mirrors are provided;

(v) thatall lights are inIWOrking.ordér,- if the Ve}hicle?is required to work after day-light hours.

(b) The driver/operator shall not take out the vehicle for work nor shall he drive the vehicle,
unless he is satisfied that it is mechanically sound and in efficient working order.

(c) ~ He shall wear the seat belt before starting the vehicle and shall also ensure that other
person(s), if so authorised to ride the vehicle, are properly seated and also wear safety belts.

(d) The driver shall keep the cab window clean so as to ensure clear vision at all times.
(¢)  The driver shall ensure that parking brake is on, before stopping the engine.

(f)  The driver shall handle the truck/tipper carefully and keep it under control at all times. He
shall negotiate downbhill gradients in low gear and-apply retard brakes so that minimum of braking is
required. L - ' o '

(g) He shall not drive too fast, shall avoid distractions and shall drive defensively. He shall not
attempt to overtake another vehicle unless he can see clearly area enough ahead to be sure that he can
pass it safely without exceeding the speed limit, and that area ahead is free of any road. intersection or
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~ junction. . He shall’_‘ also sound audible warning signal before overtaking and shall not 'attempt" £
~to pass the other vehicle until he has received a proper audible signal in reply. i ’

(h) When approaching an excavator, the driver of the truck/ti.pper’-shal.l sound the audible
warning signal and shall not attempt to-pass the excavator until he has received a proper signal in
reply.

()  The driver shall not operate the truck/tipper in reverse unless he has a clear view of the area
behind the vehicle. - He shall give an audible warning signal before reversing the truck/tipper. ‘As far
as possible, loaded trucks, tippers or dumpers shall not be reversed on gradients. ' _

()  The driver shall not drive 'nose to tail’ particularly behind a vehicle with tWin»fear wheels
from which a stone piece wedged between the tyres may fly back into the windscreen of his vehicle.

(k) He shall sound audible warning whilevapproaéhing blind corners or any other points where
~ person may walk in front unexpectedly. = ' .

()  The driver shall see that the vehicle is not overloaded and thatmatefial is notloadedina.
manner as to project horizontally beyond the sides of the vehicle’s body and that any material ~
projecting beyond the front or rear is indicated by the red flag during day and ‘a red light after day-

~light hours. R o S B o

(m) The driver shall not allow any unauthorised person to ride on the vehicle. He shall also not
allow more than the authorised number of persons to ride on.the vehicle. He shall not permit any -
personto ride on the board/cabin platform of a running truck/tipper.

7.6 Sufficient stop blocks shall be provided at every tipping point and these shall be used-on every
occasion, ma_ter,ial is dumped. B ‘ s

77 Code of Traffic Rules framed by the Manager shallvbe’ad.’opted and followed during movement |
of all trucks/tippers. They shall be promincntl_y.displayed»at relevant places in the opencast workings:
‘and on truck/dumpers roads. o E ‘ s

78 When not in use, every truck/tipper shall be moved to and parked at proper parking place(s) -
‘which shall be on level ground and away from working area of‘other mobile equipment.. The truck or.
tipper shall not be parked-at a place where it cannot be observed. : : '
7.9  No person shall, or shall be permitted to, work on the chassis of a truck or tipper, with the body
in a raised position unless the truck’s/tipper’s body has been securely blocked in position. The hoist
mechanism shall not be depended upon to hold the body of the truck/tipper in a raised position.

7.10 No pérson other than those authorised shall be permitted to enter or remain in any dumping
yard, loading and unloading points and turning points. '

7.11 In respect of every truck/tipper or class of trucks/tippers, the maximum load to be hauled shall
be determined and notified to operators/drivers by the Manager. Speed limits at which such loads can
be hauled shall also be determined and fixed by the Manager, depending on the road gradient,
direction of movement, road construction etc., and notices/sign boards specifying the same shall be
posted along the haul road at appropriate places/sections. '

80 OTHER GENERAL REQUIREMENTS FOR MACHINERY DEPLOYED IN THE MINE

8.1 The stability test of HEMM shall be carried out atleast once in year and after every major
overhaul by an independent agency.

82  All cranes, including overhead cranes shall be subjected to proof-load test by an-agency having
expertise in this regard once at least every year and record thereof shall be kept maintained.
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83 Non-destructive teéti-rig of thej.equﬂipmerif.érid of the lifting ropes, sheaves/pulleys, etc., .shavll: be
done by an agency having expertise in this regard once at least every year, and record thereof shall be
- kept maintained. o ’

8.4  All apparatus used as or forming part of the equipment, like pressure vessels, air receivefs,- etc.,
shall be subjected to 'hyd_raulic'test'and,NDT”;atﬂinterva’l»s not exceeding three years. Such tests shall
be done‘fby- an agency having expertise in this ;;.egard, and record thereof shall be kept maintained.

8.5 While inflating tyres, suitable protective cages shall be used. ‘Tyres shall in no case be inflated -~
by sitting either in the front of it or on top-of the same. ‘The locking ring of every tyre shallbe

. periodically examined and shall also be examined on every instance the tyre is inflated. Arecord of - °
such examination shall be kept maintained in-a bound paged book kept for the purpose, duly signed

by the person making the inspection and countersigned by the engineer. -

" 9.00 TESTING OF BRAKES |
- 9.1 Brakes of everyv.truck, tipper and any ‘oth‘er‘_',Wh_ee‘.led-, trackl‘esssméchine shall bé'tes.téd atIeast_ '?4,‘--'_‘
-~ once in two weeks, in a manner as indicated below: ' ' e

(a) SERVICE BRAKE TEST : The brake shall be tested as specified by the manufacturer of the-
“vehicle or on a specified gradient and speed when the vehicle is fully loaded. The vehicle should -
 stop-within a distance as specified by the OEM when the brake is applied, which shall be obtained
from the manufacturer of the vehicle. ' : o o B

“(b) ~ PARKING BRAKE TEST: The parking brake shall be capable to ho.ld: the vehicle fora pe»riod" o
- of at least ten minutes when it is fully loaded and placed at the maximum gradient of roadway on e
" .which'it is permitted to ply. ' i S e

92 Arecord of every such test carried on every dumper/truck/tipper/other mobile HEMM shall be
kept maintained in a bound paged book which shall be signed by the person carrying out the tests and
shall be countetsigned by the engineer and the' manager. In case any defect in braking systemis =
observed in any equipment/HEMM, such equipment/HEMM shall be taken off from operation-and - -
record thereof shall be kept maintained. L O -

9.3 All of the above procedure and precautionary measures regarding i.e. testing of brakes
including service brake, retard brake, parking brake and steering shall comply the provisions as ,
stipulated in DGMS Technical Circular Nos. 36/1972, 03/1981 and 04/2012 i.e. Service break, Retard
brake, parking brake and steering shall to be tested with accelerating the engine to 1400 RPM, 1300

" RPM, 1200 RPM and 1000 RPM respectively. ' . = AR

10.0 PROTECTIVE EQUIPMENT

10.1 - Every person working in the mine shall be provided with, and shall use, a helmet and
protective footwear of a type approved by the Chief Inspector of Mines. B

10.2° Every person permitted to work on height or at any place having inclination of 45 degrees or
more, from where he is likely to slip or overbalance, shall be provided with, and shall use, a full body
‘harness of a type possessing valid BIS licence and approved by the Chief Inspector of Mines.

11.0 PRECAUTIONS AGAINST DUST

11.1  Adequate arrangements to allay dry dust, by wetting, shall be made on haul roads and benches
where mobile HEMM, trucks and tippers.operate..

‘112 All drills shall be provided with wet drilling arrangement or with a device, duly approved by
the Chief Inspector of Mines, to prevent atmosphere getting charged with dust, which shall be kept in
operation during drilling operations and it shall be maintained in efficient working order: Nodry
drilling operation shall be carried on. ' :
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12.0 USE voFELECTRICAI"mcHINES/EQUIPMENT |
12.1 No electrically operated machine, equipment or accessory shall be energised, commissioned
and used without prior approval of the competent authority under the relevant provisions of Central-

Electricity Authority (Measures Relating to ‘Saféty:,&'El:ectric‘ Supply) Regulations, 2010,

13.0 GENERAL

' 13.1 Suitable steps shall be taken by all approp_ri»ate means to reduce the exposure of workers to any

excessive noise and vibration. Guidel"ir_les given“_-i_n.D;GMS»";{Tech.} ‘Cilvrci;niiat'No.,I_ 8of :1‘9,7‘5 may be

followed.

132 Trucks, tippers and other heavy vehicles, not belongirig to mariagement shall not be atlowed in .~
the mine premises without a valid pass issued by the competent authority of the mine. Before the pass -

is issued the mine engineer/competent person shall check the roadworthiness of such vehicle. In order

to check the entry of such vehicle inthe mine premises, properly manned check gate shall be

provided at the mine entrance where the record of entry & exit of each vehicle shall be maintained. At

- the check gate the license of the drivers shall also be checked for eliminating the possibility of .~
»‘ unlicensed persons driving -t_l_f_:le vehicle. = ’ S ’

13.3 Contractor’s workers employed in the mine, if any, shall be provided closer and comp‘etén't

supervision. They 'shall be provided relevant training and other job related briefings. The drivers-of
the vehicle belonging to contractors en ering the mine premises shall be explained the salient
provisions of “Traffic Rules”. =~ S : ’

13.4 No manual workers shall be employed on any bench and on the next lower bench where - o

 'HEMM is deployed. They shall be employed only after-withdrawal of HEMM and only at the places

where benches conform to the requirement of Regulation 106(1), 106(4).and 106(5) of the

- ‘Metalliferous Mines Regulations, 1961.

13.5 Stipulations of circulars applicable for surface & opencast workings issued and which may be

issued by Director General of Mines Safety from time to time shall be complied with. -

140 PLEASE NOTE THAT THIS PERMISSION IS SUBJECT TO THE FOLLOWING

ADDITIONAL CONDITIONS: :

14.1 Inthe event of any change in the circumstances connected with this permission/exemption
which is likely to endanger the life of persons employed in the mine or the mine, the mining
operations for which this permission has been granted s| all be stopped forthwith and intimation
thereof shall be sent to this Directorate. “The said mining operation shall not be resumed without

- express and fresh permission in writing from this Directorate.

142 If at any time any one of the conditions, subject to which this permission/exemption has been
granted, is violated or not complied with, this permission/exemption shall be deemed to have been
revoked with immediate effect.

14.3 This permission/exemption may be amended or withdrawn at any-' time if considered necessary

in the interest of safety and is being issued under Regulation 106 (2) (b) of MMR, 1961, only, without
prejudice to any other provisions of law which may be or may become applicable at any time.

14.4 This Directorate shall be informed as soon as the mining operations are commenced in
accordance with the above permisgion/exempti-on. Intimation about completion of the mining
operations should also be sent promptly and in any case not later than one month thereof.

15.0° Unless renewed, this permission/relaxation shall remain be valid for a period of 5 (five). years
from the date of issue of this letter or validity of lease period whichever is earlier.

mur Faithfully ) " . |

|
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STTYAN SUNDAR PRASAD (DIRECTOR - VARANASI REGIOT)

THIS 15 A SYSTEM GENERATED DOCUMENT, DOES NOT REQUIRE ANY SIGNATURE. _
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o R ANNEXCRENS
W | ) ’ : o o o _36
%.f\ﬁ@ S ~ Uttar Pradesh Pollution Control Board " '
v‘g??qﬁr_ﬁ;ﬁ B et Buﬁdmg ‘No TC-12V Vibhuti Khand Gemtl Nagar, Lucknow—226010

" Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppcb.com, Website; www.uppcb: com

157 086/UPP"CB’/Banda(UPPCBRO)/C_TO/bo.th/BANDA/2022 ‘Date: 09/06/2022
Cfe, R
- M/s
JASMIT KOUR MALHOTRA
GATA No 1876 KHAND No 5, Vlllage GIRWAN, NARAINI (1 21 HECTARE), BANDA 210001

Consolida.2d Consent to Operate and Authorisation hereinafter: referred to as the CCA (Consohdated :
Consent & authorlzatxon) F resh) under Sectlon-25 of the Water (Preventlon & Control of Po ution)
Act, 1974 and un’c. er Section-21 of the Air (Preventlon & Control of Pollutwn) Act 1981 '

\Consent No-16454974 Date-09/ﬂ6/2022 » \

CCA is hereby granted to JASMIT KOUR MALHOTRA located at GATA No. 1876 KHAND No. 5,
Village GIRWAN, NARAINI (1.21 HECTARE), BANDA, 210001. subject to the provisions of the
‘Water Act; Axr Actand the orders that may be made further and subj ect to followmg terms and condltlons

1 This CCA JASMIT KOUR: MALHOTRA granted for the permd from 09/06/2022 to 31/12/2024 and

valid for manufacturmg of followmg products with Capltal Investment/N et Assets Values 56. 0250015 e
»Lakhs -

E Product Quantity |Unit | ]
A Sand/merrum inCu [12100 - |Cubic Meters/Year \
T IMeter/Year -

2. Spec1ﬁc Condmons under Water Act:-

(i)"The daﬂy quantrt:;sz*,xof effluent discharge (KLD) :-

Kind of Effulant f'qu?ant-i‘.ty(KLD) .| Treatment facrh'ty"and
B ,. o L dlscharoe point
i Domest:ic '2'.50:'KLD- | Septlc Tank

(ii) Trade Effluent Treatment and Disposal :-The apphcant shall operate Effluent Treatment: Plant.
consisting of pnmary/secondary and tertlary treatment asis requlred w1th reference to 1nﬂuent quantlty and
quality. ~

In case of stoppage of functlonmg of ETP, production has to be stopped immediately and this Boeu d has to

be intimated by fax/phone/ema11 with a report in this regard to be dlspatched 1mmed1ate1y

(111)The treated effluent. shall be recycled to the maximum extent and should be reused w1th1n the premises
for gardening etc. Quality of the treated effluent shall meet to-the followmg general and specific standards as B
prescribed under Environment (Protection) ! Rules, 1986 and apphcable to the unit from time-to-time :-

e LT IR
TN s iy

/WM R o
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(iv)Sewage Treatment and Disp .
reference to 'inﬂugnt quantity and quality.In case of stoppage of

stopped immédiatély-andi’thiS’BO;ar;d’-has' :tci‘.be’.’intjnaated;-byffax/phone/email with a report in thlsregard 1o be i

dispatched immediately.

(v)The treated sewage shall be re;
achieve the quality of the treated e

osal - The applicant shall provide comprehensive STP as is required with
functioning of STP, production has fo be

ffluent to the following standards.

sed in gardening and the same shall be jmaintainedgqnﬁnudusljy soasto .

s No.

»»Param~ete-rs. -

3. Cond:i-tions- .undér Au: Act :-

1)The applicdnt shall use fd‘IIoWing,’fuel and
. »quipment as is required with reference to

continuously so as

"’ L Sf@-ndzirds. _

install'a comprehensive control system consisting of control
generation of emissions-and operate and maintain the same

“to-achieve t‘he_’lev}el'of pollutants -to_’-the:fol;lpW@ﬁg»,stan_d-ards SURTRET

Air

SNo.

_ Air
~ Pollution
Source

T Type of fuel

| Control
| Device

| emission

|| ‘during |
1 manual

mining;-

" | transportati

- onand
1 foadingfunt
‘oading of
| Sand/Morru

Dust |

| Particulate |
| Matter | -

Emmission Quality Standards

Stack no

Parameters

Standards |

| Particulate Matter

AmbientAir |
‘Standard asper | .
_E(P) Act 1986.

In case of stoppage of functioning of air pollut
 immediately and this Board has to.be intimated

dispatched immediately |

ii)Noise from the D.G. Set and other source
required for meeting the ambient noise s

: areas/‘zcn_e_s (Industrial,*Commercial ;' Res

Day time : from 6.0

i:on'tcohfrol‘ cqﬁilimcﬁ't,’ p_roduc't;ibn: h‘a'-s;to be sfq'pp‘e;d‘i o
by fax/phone/email with a report in this regard to be

(s) should be cor;t-_r_ollcdfby -‘pr_cSViding.ap a;coﬁsticje,nclqu;urejvasg is - v'
tandards for night ...and'd:ay-'timé as prescribed for respective
idential, Silence) which are as follows :- W '

0 a.m. to 10.00 p.m., Night time: from 10.00 p.m. to 6.00 a.m.
(iii) The unit will not use any type of restricted fuel.



. =

88

Industrral Commerclal ReSldentlal Sllenee o
Area | Zone

| Day Night| Day Nrght_ Day | Ni ht. Day Nrght_' RS
' ,Tr_rne Time | Time | Time Trme Time'| Time | Time | -~

75 1 70 | ] [ 50 | 4
6. Compulsory documents to be submltted by the Industry/Umt - :
(i)Annual return. in Form-4- and Waste: Disposal Manifest in Form-10- under Hazardous and Other Wastes.
(’\/Ianagernent and Transboundary Movement) Rules, 2016 and Thrrd Party Audrt Report ‘
(i))Environment Statement in Form-V of Environment- (Protectren) Raules, 1986.
(iii)Quartetly comphance report of the CCA, photograph of ETP/APCs/W aste Storage Area
7 Unit has to apply for renewal of CCA well in advance of 60 days of expiry. of this CCA.
8.Competent Authority reserves the right to change/modrfy/add any time any condrtlon of thrs CCA
9.Unit has-to comply with the other general conditions as annexed herewrth Non. comp 'ance of any'
provision of this CCA and provrsrons of the. Water Act, Air Act and Hazardous an, Vastes
( Management and Transboundal’y Movement) Rules, 2016 w111 res‘ults in legal actron under. theaforesard =

Zets-and Rules. R

10 In comphance to the G. O dated 101 1/ 81-7 2021-09 (Wr1t)/2016 dt 13. 10 2021 1ssued by Dep, m ent of
Environment, Forest and Climate Change, Uttar Pradesh. You are dlrected to- develop Mlyawakr Forestas. .
per the SOP available at URL: ~hitp://WWW. upecp. m/TrarnmgSessmn aspx for ensurrng trmely cO; "phance of =
this direction, you are hereby d1rected to-submit a bank: guarantee with: mrnrmum vahdrty of one year of the L
amount equ1valent to the sum of 1n1t1al consent fees (Air and Water) or Rs. 50, 000/ Rs: Fifty" Thousand S
Only) whichever is more, w1th1n 30 days from the date of issuance of this’ certrﬁcate In case of non— e
comphance of this- drrectron, your consent shall be. revoked by the Board : L oo
11.The industry will haye to-obtain'No ‘objection certificate for abstractron of ground water. It wrll be the
responsrbrhty of the 1ndustry to-comply with the various condltrons of the NOC obt ined from the,f.;‘_’,_-ji’:
competent authorrty and subrmt to the Board mthrn 3 months trme failing ‘which CTO st G

Chlef En'vn‘onmental ot 1cer(crrcle-2) e

CO tQ . . ‘v ‘ o v ‘ . . DlgltallyslgnedbyRﬁdENDRA :

py ST e : v o _— _ RAJENDRA SlNGH%%Ye 20220725080418+0530 i

Regronal Ofﬁcer, UPl?';Cl?g'_;,fB_anda‘,'Wrth.d-irﬁeic_tion 0 ;send the comphance report of CTO con -1t10ns on

quarterlybasrs_ R EEEEERIS -
S RAJENDRA SlNGH‘\‘é‘f!:‘%:’f;:‘::zé‘xi“z‘i‘t@i‘é‘“”

Chlef Envrronmental Officer (c1rcle-2)- =

Anne_xur_e_ e

Specific Conditions

1. This consent is valid for production of Sand/Morrum-12 100 Cu Meter/Year by opencast and serm i
mechamzed mrmng 1n 1.21 hectare leased area at-Gata No. 1876, Khand No 5, Vrllage Grrwan, Naramr
D1strrct-Banda

'2.Mining unit’ shall- comply with the conditions. of Envrronmental Clearance 1ssued by State Levelﬂ

Environment Impact Assessment Authority (SEIAA) vide letter no. 143/Parya/ SEIAA/5492 4833/2019
dated 23.06.2020 and submit its compliance report 10 UPPCB.

3.1If the lease agreement expires prior to 31- 12-2024 then the val1d1ty of thls CTO shall stand explred -
srmultaneously with the exprry ‘of mining lease. =

4 Unit shall develop and ma1nta1n green belt as per the condltlons of Env1ronmenta1 Clearance
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5.Unit shall not: w1thdrawal ground water for any 1ndustr1al actrvrty wrthout obtamrng necessary permrssron S
from CGWA. - e
6. The domestic: effluent. shall be treated through septrc tank/soak pit-or prov1de mobrle torlet facrlrty _
Industry shall maintain’ ZLD : : S g
7 Unit shall make water sprmk.lmg arrangement through Tankers for dust suppressron at drfferent sources of .
dust emission durrng mining, transportatron, loadrng and. unloadlng of sand/morrum. ’ B
8.Unit should operate and maintain installed water sprinkler system effectively and contmuously to achreve i
the standards prescribed under E(P) Rules, 1986. - : : L
9.Unit shall submit Ambrent a1r momtorrng reports of NABL accredited laborator.y on quarterlyfbasis tothe -
Board. . St SN
10.All trucks, tractors used in transportatron of sand/morrum shall be coveredv by,c_anV’a-s‘ sheet t’o; .prevent -
dust-emission: - : : o S '
11.Water will be sprayed after loadrng activity (if sand/morrum collected could be dry condrtron)
12.The dust: suppressron measures like water spraying will - be done. on the haul roads and workmg areas. .
13.Industry: should comply with the provrsrons of Hazardous and Other waste (Manageme ",r& Tran
‘oundary Movement) Rules 2016. : : k e
" 14.Solid waste S be.drsposed in such’ manner, so that no- water, arr and sorl pollutrontak 3 R
15: Industry shal; abrde by drrectrons given by Hon'ble Court, MoEF&CC Central Pollutron Control loard L :
“and UPPCB- for. protectron and safe guard of env1ronment from trme to time. =
16.Consent fees if revised, shall be payable by industry from the date ofits applrcabrhty
17.Industry shall comply with the relevant provisions of Envrronmental Laws. e
18.If closure ordet i is 1ssued by CPCB or UPPCB- agarnst the unit, then CTO 1ssued earher wrll remarn j*"ff. .
suspended during the closure perlod and after ensuring the: cornphance and after revocation of- closure order,‘ :

the CTO will autornatrcally be effectrve with addrtronal cond1t1ons mentroned in the closure revocatron _
order. ’

‘General Condrtrons - : : v S
The applicant shall get. analyse the samples of efﬂuent/emrssron/hazardous ‘wastes at least once. ina three e
month from the laboratory recogmzed by the MoEF-and shall report to the UEPPCB. , L

~1.The applicant shall however, not without the prior consent of the Board bring into- use any new ot .altere.d_' o

~_ outlet for the. dlscharge of effluent or gases emission or sewage waste from the unit. ' v
2. Treated waste. water ‘and domestic waste water shall be d1sposed jointly at one drsposal pornt The.
applicant shall provide discharge measurement equipment at final disposal pornt o
3.The applicant shall strictly comply with conditions. of this CCA and submit complrance report of strpulated‘t R
conditions within 30 days of receipt of this CCA. If, at any pornt of trme it is found that the industry is not. |
complying with st1pulated conditions or any further drrectlon/mstructron 1ssued by the Board legal action .
shall be initiated agarnst the applicant. : :

4 The applicant shall maintain good house keeping. All valves/pipes/ sewer/drarns etc. must be 1eak—proof N
5.The industry shall provide uninterrupted entry to the STPS/ETPs inlet and outlet points, Air Pollution

‘Control equipment and stack for smooth samphng/monrtormg of efﬁcrency of pollutron control measures. -
6.The industry shall prov1de Inspection Book at the time of mspectlpn to the. Board's officials.
7.Whenever due to any accident or other unforeseen act or event such emission occurs or is apprehended to
oceur in excess of standards laid down, such information ‘shall be reported to the Board's offices and all -
other concerned offices. In case of farlure of pollutron control equrpment the productron process connecte_ 5

to it shall be stopped with 1mmed1ate effect. |

8.The 1ndustry shall operate in a manner so that all emissions: be ernrtted through desrgnated chrmney/stack
only.

9.In case of any damage to the agriculture productivity, human habitation etc. by the operation of industry, it
shall be 1mperat1ve to stop productlon in the industry with immediate effect and such 1nformat10n shall be

et
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reported to Board'

10.The apphcant shall apply before the 60 days of exprry of CCA or any change in productlon types/
productron capac1ty/manufactur1ng process/capacrty enhancement etc or any change in efﬂuent d1scharge‘
point or emission point - ' - SRR
11.The Board reserves the rlght to revoke/add/modrfy any strpulated condltlon 1ssued along w1th CCA as._ =
may be necessaty. : R
12.The person: author1zed shall. not rent, lend, sell transfer or otherw1se transport the hazardous waste-
‘without obtaining prior- permlssron of the Board. 3 B : .
-13. Any unauthorized change in personnel equipment as working - cond1tron as mentloned in the apphcatlon L
by the person authorized shall constitute a breach of his authorlzauon : _ o
14.1t is the-duty-of the at t rized person totake prror pernnssron of the ‘Board to. close down the«fac1l1ty
15.The authonzauo is valid for : ) to within s only e
- 16.The authorized agency shall ensure that on-hne data Wrth regard to. quantlty and natur_, g hazardous» - g
-chemicals being ed' in the plant as well as air emission and waste generated w1thm prennses s'dlsplayedﬁk
- ~n Display Board of size 6x4. feet outsrde the main. factory gate w1th1n premises- -
T U{7Itis duty of ;authorlzed person to take. prior permission. of thrs Board to close and cleanup the facrhtyv ,
- for treatment, storage and;drsposal of hazardous waste. R e e T e |
18. The apphcant shall marntarn record of hazardous waste in Form-3 and shall submrt annu 1

Form-4 on or before the 30th day of June’ followrng to the ﬁnancral year to whrch that return relates.
» _19 In no-case any hazardous ‘waste shall be- drsposed off on. land m any draln, or 1nto any water stream All' &
| sprllage must also be safely collected and stored. o ’ . S :
20.Before the hazardous waste is stored or dumped in the fac1hty, apphcant must conduct a detalled physrcal:
: ,-and chermcal analys1s of hazardous waste sample and report to the Board o
21.Dried hazardous. sludge from the process in “the plant shall- be stored in double hned HDPE pit -
| constructed wrth R. C.C. or such material whlch does not react wrth the Waste c ntalned in it.
22.The storage area. should be fenced properly and. Slgn/Notlce Board 1nd1cat1ng 16‘/2Danger1<,1/z andl‘ s
. v1¢‘/zHazardous1«(,‘/z shall be d1sp1ayed at approprrate position both in Hmdl and Enghsh |

return in-

23.The industry shall store non—ferrous metal waste, used 01l/spent oil waste in sealed drums placed onf T

impervious floor under covered shed Hazardous ‘waste 1f requlred shall be sold only to Regrstered' &

B Recyclers/Re—processors

24.In case of any transportatlon of hazardous waste, the detarls in. Form—lO of the Hazardous and Other-
- Wastes: Rules, 2016 shall be submrtted to the Board :

RAJ E N D RA SlNG Hglgitallysbned byRNENDRA SlNGH

ate 20221)7.2508 04 50 +05'30"

o C_h,lef Env_lronm.ental,_()"ff cer »-(clrcle-Z)




71

ANNEXYORENb 4

4

F‘mm, i gl
8mt. J&amwt; Kmr Mﬂhﬂtm Wio Shri Eaammt Sin gh N
- Rfo- N&hm Wwi Near Alka Ta&kwa, %&1 F&pamym
District- Hoshangabad, M.P.

To,
Membar 5&mtw

Uttar Pradesh Fuﬁutmn C%mtrol Bmm (U PPRLC. ’B?
Latcknow, U.P.

Compliance Report: P‘emd Dewmlms 2022 to Jma ﬁﬁﬂ&

Suhjeat. Submission of Six Mnnﬂaiy compliance report mwambm 2022 to June
- ! 2023) for the project *Building Stone Cﬁfhaﬁdm Gitti & Boulder) Mine”
Project at Gata No.- - 1876, Khand No.- 05, Village: Girwan, Tehsil-
Naraini, District- Banda, U.P. (Applied Area : 1.21 ha). The conditions
m&nhm&d in the Environmental ﬁleamme Letter EC Ref No. —
IQEWMV@’SEM&WE 433?39‘2919 Dam Gf Issu«e EQ 33:"{}%029
Respected Sir,

‘_Kinﬂly refer to the Enmmnmentsl (fiaaxame Let!wr EC-- Reﬂ_ Nu, -
148/Parya/SETAA/6492-4833/2019, Date of Tssue EC - 28/06/2020 agai '
as per the MoEF&CC guidelines, | am submitting here the detmled Six Munth]y
compliance report for the project “Building Stone (Khanda, Gitti & Boulder)
Mine” Project at Gata No,- 1876, Khand No.- 05, Vﬁlﬂge Gu'wan. T&'hml
Naraini, District- Banda, U.P. anppnr"" document

(JaamaatKau.r"iﬂ lhatra)
Anthomzed Sig;untory
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1. No underground working shall be made.

2. Employment of work persons in the mine shall not exceed 75 in all.

3. Work in the mines shall be done during day light hours only.

4. No deep-hole blasting shall be done in the mine.

5. Not more than 300 kg of explosives shall be used in the mine per day.

6. Conditions  stipulated in permission granted vide Directorate No.5111026/NZ/Varanasi
Region/Perm/2022/250845 dated 30/11/2022 for deployment of HEMM without deep hole blasting
ih the mine.

7. Work in the mines shall be supervised by you & the same shall remain suspended during your absence
from the mine on account of leave or otherwise.

https://apprqvaI—permission-dgms.gov.in/PermissionExemptionReIaxation/PEREmaiICorrespondence/Inbox?q=FEA7ry19iquROquCBLZw%3d%3d 1/2
1

o

4.9
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8. A Mining Mate shall exercise personal supervision of operations connected with mining.
9. No blasting shall be carried out in the mine except by a blaster duly appointed by the owner for the
purpose as required by the provisions of Regulation 160 of the Metalliferous Mines Regulations, 1961.
10. This authorization shall be deemed to have revoked, if any of the condition subject to which this
authorization has been granted, is violated or not complied with.
1. The above authorization may be amended or withdrawn at any time if considered necessary in the
interest of safety.
12. This authorization is being issued without prejudice to any other provisions of the law which may be or
may become applicable at any time.
13. Your special attention is drawn towards precautions as stipulated under Regulation 164(1), (1A)
& (1B) of the Metalliferous Mines Regulation, 1961 for strict compliance.

Your Faithfully

g/%?

SHYAM SUNDAR PRASAD (DIRECTOR - VARANASI REGION)
THIS IS A SYSTEM GENERATED DOCUMENT, DOES NOT REQUIRE ANY SIGNATURE.

b

o

https://approval-permission-dgms.gov.in/PermissionExemptionRelaxation/PEREmailCorrespondence/inbox?q=FEA7ryl9iBqiR0lqvCBLZw%3d%3d 2/2
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Date: 10.04.2024
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To,

The Director of Mines Safety,
Varanasi Region, Varanasi

Subject: Violations pointed out by Shri K. Jeevan Kumar, Dy. Director of Mines Safety Varanasi Region, Varanasi, during their
inspection on 26/02/2024 at Girwan Granite (Gitti, Khanda, Boulder) Mine, Gata No. 1876 Khand No. 5, Area 1.21 Ha., (LIN:

2849465218} of Shri Jasmeet Kaur Malhotra, Village- Girwan, Tehsil- Naraini, District- Banda (Uttar Pradesh).

Reference: - Letter No. S29013/V.R.(N.Z.)/ BN-20/2024/Banda/478, dated 07.03.2024

Respected Sir,

We would like to acknowledge the receipt of your letter regarding the above-captioned subject. We have thoroughly reviewed the

violations that were pointed out and would like to provide you with a point-by-point reply/compliance on the matter: -

Submitted the same for your kind perusal and order.

NS(.)' Violation Compliance Status

1.0 Reg.111 (1) of MMR, 1961: The boundary of the | The boundary pillars got weathered and eroded.
lease/mine was not found demarcated/fixed on the | However, we will depute the suitable surveyor to physically
ground by providing permanent pillars. demark the boundary pillars. We will also share the Picture

of the same after completion of work.

2.0 | Reg. 111 (2) of MMR 1961: Excavation was found | We would like to clarify that the mentioned workings do
extended within 7.5m of the lease boundary of the mine | not belong to our operations. It is old working.
on north and south of the mine. All such excavations shall | However, we assure that the mine working will not be

| be immediately stopped. extend within 7.5 m of mines boundary.

3.0 | Reg. 164 (1B) of MMR, 1961: Hutments and houses not | We have engaged the services of a professional surveyor,

belonging to the owner of the mine were found existed | who has assisted us in accurately demarcating the danger
at about 95m and 200m away from the south and east | zone from any structure not belonging to the mine owner.
and north-west boundaries of the mine respectively | Furthermore, we would like to emphasize that we remain
within the blasting danger zone of 300m. A temple was | fully committed to complying with all regulations and
found existed at about 180m and 240m away from the | guidelines set forth under Regulation 164 of the MMR
south boundary of the mine. A pond was found existed at | 1961.
about 90m away from the south-east boundary of the
mine. Crematorium and public road were existed at
about 230m and 245m respectively away from the north
west boundary of the mine.
No blasting shali be conducted in the mine within danger
zone of 300 m from any permanent surface structures
not belonging to the owner without obtaining permission
under Regulation 164(18)(a), except with the limited
aggregate maximum charge in all holes fired at one time
not in excess of 2 kg or if the blasting is done with delay
detonators or other means and that there is a delay of at
least half a second between successive shots fired,
maximum charge of two kilograms can be used in each
hole. Provided that irrespective of the amount of
explosives used, no blasting shall be done at any place in
the mine which is within 50 m any such permanent
surface structures.

4.0 | Rule 29B of Mines Rules, 1955: The persons employed in | We wanted to inform you that we have prepared a list of
the mine were not undergone initial or periodical medical | workmen who require the initial/periodical medical
examination. examination. We are currently in the process of finding a

qualified doctor to complete these examinations.

Kindly provide us with 45 days to ensure that all workmen

undergo the necessary medical examinations. Your
s cooperation in this matter is greatly appreciated.

5.0 | Rule 6 of MVTR, 1966: The persons employed in the mine | As a small mining firm, we are currently in the process of

were not imparted vocational training. arranging vocational training for our workmen. Once we
have identified a suitable centre, we will promptly arrange
for the vocational training of our workmen. Ensuring the
safety and well-being of our employees is a top priority for
o us, and we are committed to providing them with the
B | necessary training to excel in their roles.

Tl
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Thank you for your attention to this matter. We remain committed to upholding the highest standards of compliance within our
organization and look forward to your guidance.

Thanking you,

Yours faith:;:/\,p))dv
Jasmeet Kaur Malhotra
Mines Owner

Girwan Granite (Gitti, Khanda, Boulder) Mine
District- Banda (Uttar Pradesh)
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VAKALATNAMA

BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
Original Application No.288 of 2024

Abhishek Shukla
............ Applicant
Versus
State of U.P. & others
............ Respondents

KNOW ALL to whom these present shall come that We, Jasmit Kour
Malhotra, wife of sri Rasmeet Singh Malhotra, aged 45 years, Resident of
Nehru ward Near Alka Talkies, Tahsil Pipariya District Hoshangabad
(M.P.), the above Project proponent, do hereby appoint (herein after
called the advocate to be out Advocate in the above noted case authorise

him:-

MANOJ KUMAR, Advocate (U.P.1502/78), COP No. 193761, GF-

1, Shubh Apartment, Vivekanandpuri, Faizabad Road, Lucknow,

Mobile no.09532100117
To act, appear and plead in the above-noted case in this Court or in any
other Court in which the same may be tried or heard and also in the
appellate Court, including High Court subject to payment of fees
separately for each Court by us. To sign, file, and present pleadings,
appeals, cross objections or petitions for execution review, revision,
withdrawal, compromise or other petitions or affidavits or other
documents, as may be deemed necessary or proper for the prosecution
of the said case in all its stages.

To file and take back documents of admit and/or deny the documents of
opposite party.

To withdraws or compromise the said case or submit to arbitration any
differences or disputes that jay arise touching or in any manner relating
to the said case. To take execution proceedings. The deposit, draw and
receive money, cheques, cash and grant receipts thereof and to do all
other acts and things, which may be necessary to be done for the
progress and in the course of the prosecution of the said case. To
appoint and instruct any other Legal Practitioner, authorizing him to
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exercise the power and authority hereby conferred upon the Advocate
whenever he may think it to do so and to sign the Power of Attorney on
our behalf.

And we the undersigned do hereby agree to ratify and confirm all acts
done by the Advocate or his substitute in the matter as our own acts, as
if done by us to all intents and purposes.

And we undertake that we or our duly authorized agent would appear in
the Court on all hearings and will inform the Advocate for appearance
when the case is called.

And we undersigned do hereby agree not to hold the advocate or his
substitute responsible for the result of the said case. The adjournment
costs whenever ordered by the Court shall be of the Advocate, which he
shall receive and retain himself.

And we the undersigned do hereby agree that in the even of the whole
or part of the fee agreed by us to be paid to the Advocate remaining
unpaid he shall be entitled to withdraw from the prosecution of the said
case until the same is paid up. The fee settled is only for the above case
and above Court. We hereby agree that once the fee is paid, we will not
be entitled for the refund of the same in any case whatsoever. If the
case lasts for more than three years, the advocate shall be entitled for
additional fee equivalent to half of the agreed fee for every addition of

three years or part thereof.

IN WITNESS WHEREOF We do hereunto set our hand to these presents
the contents of which have been understood by us on this A5 . day
of April, 2024.

Accepted subject to the terms of fees. ,&M

Acg\)()my 1- Client

J

MANOJ KUMAR -
Advocate 2- Client
G.F.s1, Shubh Apartment,
489/211, Vivekanandpuri,
Faijabad Road, Lucknow-226007



